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*NTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,

269,.277,.281,299, 300, 301, 302, 303, 319, 325,

326,327,328, 329, 331, 333, 344, 345, 346, 347,

o+ 348,350, 351,352, 353, 354, 355, 356, 357, 358,

359, 362, 363, 364, 366, 368, 369, 370,371,372,

© 373,380, 381, 384, 386, 388, 390, 392, 393, 394,

N 395, 400, 404, 406, 413, 423, 444, 453, 488, 492,

499, 507, 509, 510, 557, 566, 567, 580, 582, 601,

634,635,791, 822, 880, 898; 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: |
‘ Hon'ble Mr.Justice A.K.Basheer, Judicial Member
8 Hon'ble Mr.K.George Joseph, Administrative Member _

[ 1. 0A292013

. C.H:Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(W)

1.P.Latheefl
S/o Atteka
- ThiruvathapuragKiltan Island,
- Union Territory of Lakshadweep-682 558. Applicants
" (By Advocate: Mr.Shabu Sreedharan) f_'
Versus
L. Union Territory of Lakshadweep represented by

the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Pt =~ Jnion Territory of Lakshadweep
/ ,;Q‘“‘A\*N\m”’?f{],f?’.’?l\ivarathi Island-682 555
R} : i

[ 4 ’ﬂ a '@hi(:hairperson .

b ! £yl | ¥illage (Dweep) Panchayath -

\'\.\ RS Z #ijtan Island, Union Territory of lLakshadweep-682 558
s,



' h’@éa e Y
The Executive Officer o

: Vlllage (Dweep) Panchayath
; Klltan Island "Union Temtory of L.akshadweep- 682 558

-The: .I‘valpal
. :Govemment Senior Secondary School
Kiltan Island

Umon Telrltory of Lakshadweep-682 558. Respondents

(By Adv.Qcate: - (Mr.S.Radhakrishnan (R1,2 & 5)

2]

T

(Mr.R.Ramdas (R3)
0A 67/2013

Seedikoya.M.

S/o Abbosala Koya

Malayattlyoda Kiltan Island

Umon ”l err itory of Lakshadweep-682 558.

- Malsha T

S/o Kldavu Komalam
Thenakkal House Kiltan Island

- Umon Terr ntory of Lakshadweep-682 558.

Abdulla A P,
S/o Khalid -

'Allmapma, Kiltan Island

Unjon Territory of Lakshadweep-682 558.

Sayed. Muhammed Koya C.H.

S/o: Muthukoya

Chamayath House, Kiltan Island

Union Territory of Lakshadweep-682 558.

‘ I‘{a'fe'c'k: Khah H.M.

S/o Abdul Rehman
Aliyar L[Ioulsﬁcf, Kiltan Island

_Umon ”I‘elrltoxy of Lakshadweep-682 558. - Applicants

M '.§.habu Sreedharan)

Versus



- )

. Umon Tetri itory of Lakshadweep represented by
the Admmlstlator Kavarathi Island-682 555

N

TheD eptor ‘of Panchayath
Umo, . errltory of Lakshadweep
Kavarathx Island 682 555

3. The Chalrperson
Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
. Kiltan Island
Umon Temtoxy of 1 akshadweep 682 558 Respondents -

(By Ac}vglcat_e;r (Mr.S.Radhakrishnan (R1,2 & 4)

3. *O‘X.'S?/iom

l. Abdul Salam P.P., age 43
Slo Qaldmuhammed
I?gthl_yapUIa Kiltan Island
L”gkjsh'a_dwee-p.

Applicants

oL Versus

I The A:di'nini'strator
Wnion Territory of Lakshadweep
' Kavalathl 682 555

N \Db}j&ll 1ment Qf Environment and Forest,

GETRT b,
) y.\x,';‘ N2
‘,l'»\;‘k\'\“‘ "’7/

Respondents




(By Advocatc (M1 S.Radhakrishnan (R1,2 & 3)

(M1 .R.Ramdas - R4)

OA 113‘/20137

Muthukoya T. P
S/o Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.

Sallh P
S/ Iblahlm Haji
Pandala Klltan Lakshadweep.

Yacoob P. K
S/o Subair.A.

Punnakkad, Kiltan, Lakshadweep.

Ali'Mohammed
S/0 _/-\ttaka, Aliyar, Kiltan, Lakshadweep.

Kunhlkoya AP

S/o Sayed Muhammed P K.
Alakkalapura Kiltan, Lakshadweep.

Munlavvar'
S/o Sha1k K.K. Palllyachetta Kiltan, Lakshadweep.

Sathcn C II
S/6' Mohammed P.
ChddlpUld Kl]tan Lakshadweep.

Applicants



o

I The Administrator
Union Territory of Lakshadweep
Kavarathi-682 555.

. Thc(:haixpe'lson

2
Village (Dweep) Panchayath
Klllan 682 558

3. 1 he Employment Officer

Kavarathp Lakshadweep-682 555

4. Director of Panchayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

6. - ~l~-l(f)|:“tic‘ultural Assistant
\/i'lla’gé (Dweep) Panchayat, Kiltan-682 558.

(By /\dvocA te;Mr % Radhaknshnan R1,3 4&5)

OA 126/2013

91}

1. A%adulla K C
S/o Yousuff
Kanmchetta Kiltan Island
UI of Lakshdadwccp 682 558

l\unhl M :
S/o /\mbukoya
Vi ‘ 'l"'Kllllan Island

dweep-682 558

S/o'MohammedF
Komalam K]ltan Island
LJI ofLa<shdadwcep 682 558

4. QSalecm p. P
S/o'Hamsa

Puthenputa Kiltan Island
T 'UT_‘»@fIL akshdadweep-682 558

Respondents



6. Kunh1 K P..
S/o. Pukoya o
Keatta: 1'pally ltan Island
UT of L

7. Abdul Ka51m P V.
. S/o. Muneex N

Pentamveli, Kilfan [sland
urT ofLakshdadweep 682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Umon Territory of Lakshadweep represented by
lhe Admmlstralm Kavarathi Island-682 555

N

The Diiéc’tox of Panchayath
Umon Territory of Lakshadweep
Kavaxathl Island-682 555

Lo

,Fhe Qh’anjperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

The }"xcculive Officer
Vlllagc (chcp) Panchayath
K]llan Island Umon Territory ofLakshadweep 682 558

&

5. Thc anronmenl Warden
Depaxlmem ()f Environment and Forest
Zonal: Olﬂce Kman Island h
Umon en 1t01y of Lakshadweep-682 5SS8. Respondents

(By Ac‘v;pcatc:- B ,(Mr.S.Radhakrlshnan R1,2,4 & 5)
6. 0A137/2013 |
I .Ialaludheen K K.
@/o Shaik Poovalap

© Poovalap’ ] Iousc Kiltan Island,
i UI of I (Shadwecp 682 558.




3. b
T Kiltan Island,
Ul Kshadweep-682 558.

4. Ameerali A'P.
S/o Syed Mohammed
Arakalapura House, Kiltan Island,
° UT of Lakshadweep-682 558.

5. Ismail T
S/o Yusuf
‘Tholiyoda House, Kiltan Island,
UT of Lakshadweep-682 558.

6. Syed Mohammed Koya K.P.
S/o Mohammed
Kanjipura House, Kiltan lsland
UT of Lakshadweep-682 558.

7. Késiiﬁlwyé C.H.
- S/o Muthukoya

Ammipura House, Kiltan Jsland,
U:l" of l.akshadweep-682 558.

(By Advdc:&t‘te: :I\'/igl.:S;habu Sreedharan)

Versus

11,t,0ry of Lakshadweep represented by
1strator Kavarathi Island-682 555

2. ‘I;Ah‘e‘:.[;)i'iectox of Panchayath
Umon Teu 1t01y of Lakshadweep
<ava1ath1 Island 682 555

3. lhe Chanpemon
Vlllage 'Dweep) Panchayath
Kile

4. The :?fﬁcer
V'lllage (D eep) Panchayath

/:gldin‘ The Asslstant [‘ng,meer
P ANES
' /o ‘,\, S R"ilc cal Sub Division

/.........

P H’tﬁ?ﬁ ‘Is and

Island].Union Territory of Lakshadweep-682 558

K’ an.Island Umon Temtory of Lakshadweep-682 558

Applicants

Respondeﬁfs



(By Advocate Mr S Radkakrlshnan (R1,2,4 & 5)

7. OA 181/2()13

I Sada <athulla A age 38
S/o-Kunhi, Ahammed
Ajnad House, Kiltan Island

N I'ak»shadWeep

2. NalalullaPT age 26
Slo Kunhl SR
Palllthlthlyoda House Kiltan Island
L akqhadweep ‘ Applicants

(By Advocate: Ms.Daisy I. Daniel)
Versus
I The Administrator
Umon Territory of Lakshadweep

Kavalalhl 682 555.

2. T he Chanpetson
\/;llagel (chep) Panchayath

(O%)

Depanment af Panchayath
Kavar athi- 682 558. Respondents

(By Advocate: M}IA'._‘S.Radhakrishnan (R1& 3)

8. O.A:No.'zli/zo.ls

P.P. Havvabl W/o Abdul Salam

L abourer; Agncultmal Department,

Agatl leand Rémdmg at Pallipuram House,
U fof 'l‘efi'1t01y of Lakshadweep,

Applicant

— "\ ::

vfinectox ‘of Agnculture
Territory of Lakshadweep
' Iaua Isla_nq - (82 555.

KR IEN



2. The Administr ator
Union Térritory of Lakshadweep
Kavaraltl sland 682 555.

(By Advoeale M;';._S_;;}-Radhakrishnan)

4 o

9. O A 266/2013

i " .,':'.‘:
I gabn A11 K
Kulllyathlyoda;House,

Kiltan Island. *

- C.P. Firoz
.Chemmanam Palli House
Kalpeni Island.

[N

3. K.P. Chepiyakoya
Karuppathapura House;
Kalpeni I'Slah'd.

EN

M C: Jaffe1
Pakl<1pura House
Kalpem Island

5. Habsa A
Allkome House

Kl]tan Island

6. A P Naseema
Aynapula House

(\c mmlstratlon. of the Union Territory
ofLakshadweep, Kavarathi — 682 555.

2. The Dneetox (Se1v1ces) '
Administr atlon of the Union Territory
of Lakshadweep (Secretariat),
Kavalatt1~ 682 555.

:'f"E_nvn'onment of Forests
ry of Lakshadweep,
2555,

Respondents

Applicants

Respondents
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(By Advocdte M. S. Radhakrishnan)

10. () A No 268/2013

Mulayam ouse Agattl Island
Union: Temtmy, Lakshadweep.

2. QB M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By Advocate: Mr. Grashious Kuriakose)
Versus
I Zl he Admmlsttatox
Umon Femtoxy of Lakshadweep,
Kavalathl - 682 555.
2. ?he Dnectox ofPanchayalh
Depaltmcnl of Panchayath

Kavalaul - 662 555

3. Dncclm omeence and Technology

4. Dnectm (Labour& Employment)
K’l\/a] athl 682 555

S. §pecm Ofﬁcex

Vlll:!a.g_e_ (Dwegp Panchayat, Agatti) — 682 558.

(By /\dvocalc MIS Radhakrishnan)

11. ()A 269/2013

Ahammed Ba%heer?A‘C.-
9/0 'I YOums '

agc 32

Applicants

Respondents

Applicant



Versus

e_l-‘mt(:)_::r,S/ of Lakshadweep
rathi 4682:555
The Chairperson

Village (Dweep) Panchayath
Kiltan-682 558 -

[N

o

The 'Emplc')yment' Officer
Kavarathi, l.akshadweep-682 555.

4. Director of Panchayath
Department of Panchayath
Kavarathi -682 555

5. The Exgcutive Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. Horﬁch«ltural- Assistant
Village (Dweep) Panchayat,
Kiltan-682 558. Respondents

(By AdVocate: - (Mr.S.Radhakrishnan (R1,3 & 6)

D/o SaidiMuhammbed
Nambicham House, Ki
Laksha:;(;j;w,eﬂe’p_" JRRLYSN Applicant
(By Aa\{;o;c;gte':; Mr.@iyaghious Kuriakose, Sr.)

Versus
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Respondents

LT ha P :
S/o Sayxd \% K
\/allomkadlyodu
Kiltan Island; Lakshadweep

()

Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House

Chellat ; . Applicants
(By Advoeate M1 Gxashlous Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

l. lhe Admlmstratox
UT of Lakshadweep, Kavarathi-682 555.

2. Dnectox L
Smen}ce & Technology
Chetlat-682-556

I

Dnec101 ofPanchayath
- Ruxal Development Department of Panchayath

Chctlal 682 556

4. Chaupe on}i'

Addl Sub Dlwzsnonal Officer
Chet}dt 682 556

wh

6. Jumor Smemlﬁc Officer
Chcllal 682 556.

Respohde,nfs




Y

o

\ /‘ +
< \.I' Al U\
7 7"\‘ i /

K Sajeed
Akkara House )

Poodyem House'
Kalpcm Island

/\1 Ahadabl :

-Athanam Thottam House

Kalpeni-Island:

P.P. Sulaikha
Puthlya Pandal am House
Kalpem Is]and

C-B. =:I}Io_orJehan"
Chemmanam Palli House

'K.a'lp'ehi‘lvsland:.' |

AK Beeb1 :
Ar akkdlar House
Kalpem Island

M P. Mohammed
Mulllpuxa House
Kalpeni Islard.

K:B. Gangesh)
.. Versus

'Jhg Ad1111nlst1ator
Administration-of the Union Territory

of Lakshadweep, Kavarathi — 682 555.

'I he Dnectm. (SGIVICSS)
/\dmmlstlatnon of the Union Territory
of Lakshadweep (Secretariat),

Applicants

Respondents
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OA 300/2013

B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott lsland

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Iassan, age 41,
°S/o Sayeed Bukari M P. Pandalhpura House,
Andrott Island.

M.P Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/0 Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

TP P.Shamsuddeen, age 30,

S/o Kunhi Koya, ”Ihattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andxolt Island.
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13. A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott [sland.
15. C.Pookoya, age 42, :
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.Hakeem, age 48,
=S/o Siddique, Pudiya Nalam,
Andrott Island.

20. K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

N

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22, Mohammed Murshid, age 36,

/s

S/o Koyamma K.P., Moosathada,
Andrott Island.

23. I<.'C.jMol1a1nx11ed Hussain, age 39,
S/e.Sayeed Ismail, Kannichetta,
Aﬂdlolt Island.

/D’Hf‘ N
’\“H‘\)I[P,ﬂ
2',4‘ - F Hag}ya age 34,

oyakldaveMP Pandathpura |
Andpbﬂ Is)and

bi



27.

28.

32. K. Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.
33.  K:K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.
34, A, Rasheed Khan, age 39,
o a_yeed Ismail, Aliyathara House,
Island.
3S. KAbdul Salam, age 33,
S/e Muthukoya, Kannathimmada House,
,/:TTU = Andlou Island.
SNSRI
| w3 6?‘\\1( S Anwar Hussain,age 31
S LA @/&K&ga V., Kerakkada House,
i /«\nﬁlo sland.

25.

26.
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M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pexumpally House,
* Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott [sland.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House
Andrott Island. '

.« K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,
Kadiyammada House, Andlott Island.




39.

40.

43,

' 44,

e e
!

41.

42.

45.
40.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

_T.M.Mohammed Aliyul Akbar, age 32,
“S/o Basheer, dedChl)’dela House

Andrott lsland

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29, :
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/0 Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. (, Hammedathbi, age 37,
D/o-Yousaf, I \/Iylachetta House,
Andrott Island.

DQulathabi, age 33,
[D/0 Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o, Mohammed B, Aliyathara House,
And1 ou [sland.

okunhl Koya, age 36,
/& Yacoob, Kolikkatt House,
Androt Island.

l\:ﬁ.bei‘;\'/esh Mohammed, age 36,
«S/0 Sayeed Mohammed, Kachashada House,
/\ndlotl Island.

Versus

Applicants



. The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

2.-  Director of Education
Directorate of Education
Administration of the Union Territory of
I akshadweep, Kavarathi.

3. Diréctor of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

.

Village (Dweep) Panchayat
« Androth Island represented by its
Executive Officer.

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. Mohammed Shamsheer M.K.
S/o. Bathesha U.P.
\/layamkkada House, Androth.

7. Moh‘ammed Asker
S/o Seethi
Ahyatham House, Androth.

8. \‘oushakhan M. K.
S/o:Sued Koya
’ 'jl\akkada House, Androth

nmed Kasim P.P.
'dave Palathupra House, Androth

10, Abdil Akbar
S/o gubau
dndalh Puthiya Pura House, Androth

I Mujccb Rahman
S/o Torahim
’ /athara House Andlolh

im Koya
athi House, Androth



13.

14.
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Moha&med Hassan
Slo Kunh1 Koya
Ayenamada House, Androth

~ Mohammed Abdusalam T

~ S/o Abusala

15.

17.

Thecherl House, Androth

Muh‘ammed Rafi
S/o Nalla Koya K. :
Poodamkakkada House Androth

- Muhammed Kassim

S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K Kidave
Palathupuxa House, Androth

Muhammed Khaleel

: S/o Abdulla

Allyathala House, Androth

Muhammed Basheer C.P.
Slo Abdul Khader

Chenkkal Puthiyapura House
. Andloth

Mr.S.Radhékrishnan ~R1-4)
(Ms.Rekha Vasudevan (R5-1

9)

' ReSpondents
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7

16.  OA 301/2013

[ Attakoya T.V, age 44
S/o Koya T hankgal T,
Thailath Vallyal kattu
Androm I_s and

2. Sayeed Koya age 43
Slo Koya Kldave Allyathara House,
/\ndloth Island

3. Mohammed age 54
S/o Shaban, Bmyammada House
Androth. Island

4, Yousaf, age 60
S/o Ahammed Kandalath House,
Andloth Island

5. MUJeel) Rehman age 35
S/o I(oya Kal achetta House,
Andloth Island |

6. AbdulNasa1 age 38
Slo: Nalla Koya Kunnashada House,
/\ndloth Island

7. Mohammed Basheer age 37
S/o Yacoob Aliyathara House,
Androthrlsland

g/o Koyamma ':I\/Iayampokada House,
Andloth Island

O.\ Noufal age 43
__‘\'.‘;f §/0 Koyamxna I(oya Thacheri House,
' R ./\ﬂdl olh Island

¢cheri Moosathada House,



12.

13,

14.

15.

Slo ';Kunmséedhl Pa]athupura House,

Andxoth Island

,Fa'rook age 49

S/ Koyamma Pochalam I-Iouse

A ,dl'oth Is]and




25.

26.

27.

28,

29.

30.

32.

R L N e
LR IRSTEED el
: ke,

thiyanalakam House,

T:Iﬁlaeezn',:- age 60
S/o Ahampmed; Kandalath House
Andxomlsland,ﬂ‘_ ‘

Mohammed Saleem age 42

S/o Sayeed Mohammed,‘ Kunnashada House,
/\ndloth Island o
(Jafoor age 41

S/o T hangu Koya Pentamveli House,
Andzoth Island |

Siddcé‘que" age 43
S/o Kidave, Modlyothada House;
/\nd1oth Is]and

' @handvas age 33
S/o Kunhi Koya Pochalam House,
/\ndxoth lsland

H .

And‘; oth I"slahd

Ileas age 36’5{:; :
S$/o0:Hamza Koya Aliyathara House
/\ndnothlsla’d .

Mohammed .Basheer age 39

\r’v'%/)@:ll(ader.::M ’tharapura House,

;J"*'

\@mén oth Isla




36.

38,
39.
40,

a1 AJade agc 41

: S/o Sayeed Bukan -Bldumkattu Bilutheth House
42. , i ‘

43.;

44.

‘ '/\ndloth I%land

‘Kunhxscethx age 47: |
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Mohammed Sdleem age 33

. S/o Koyamma Kanmpura House, .
Andxoth Island

.Shamsuddcen age 33

S/o Abdul Kader, Behchetta House,

S/o Aboo Sala, Lavanakkal IIouse

| Andloth lsland

Yacoob age 45 A
Slo Samddcen, Kunnashada House,

.Andloth Island

B 'Abdul Jabbar, age 38

S/o Sayeed Mohammed, Kanmchetta House,
Androth, Island

‘ SaJma Beegum' age 29 .

D/o:Nal lakoya J.avanakkal House,
Andloth I%land ‘

Shaha-na'% Beegum age 28



48,

49.

50.

51

53.

54.

55.

56.

57.

58.

L abedeeein.

llasgan aoe 393'53_55 o
S/o Sayced Bukari, Mathar apura House

/\ndloth lslan'df;f‘.l

l\/l iamm ¢ Saleem ,age 38

S/o iPookoya Neganmada House,
Andloth Island

Koya age 36 -
S/o Atlakoya Mathil House,
Androth’ S.land.

Kamll age 4
S/o.Muthu Koya Palalhupura House,
/\ndloth sland

Sakal 1ya agj 32 '
9/0 Muthukoya Bllutheth House,
Andloth Island

gdllll age 37
g/o (umkoya lAynamada House,

/\ndxoth lsl;and. :

Sayced Mohammed age 42

e S/o Kasimi; Achadapurakattu House
sf'"'-~/\ndloth sland

Kunnashada House



60. ] ableebu Rahman age 28 -
' : o' Mo} ammed Kunnel House
61. R
kkada House
62. ‘Chcx xya :K,oy_ age 32

- S/o Aboo Salah, Pemmpalh House
‘ Andxoth Island

63. MLUCCb Rehman age 37
S/o:Sayeed Buhan Karakunnel House
Androth Island

64. Nouicl K, agc 33
S/;_o \Jlattaya Koya Cheriyadam House

65.

: ] :t:""th_lslér.ld

66... ',Shamsu Shumoos age 34
~Slo Chenyakoya M , Pentamvilapura House
| Andloth Island,\

67. dul Naser, ag_e_‘308
68.

69. _,
S70; ,(unhlsethl Perumpalll House
" Andxoth I' 'a:nd o




72.

73.

74.

75.

76.

77.

78.

79.

80.

..‘-‘:\PAAndloth lslan '

I{a:hl'l'lat ag}c 42 _ :f'l S
Slo POOkUlt}’ M.; l\/latlnl House

Andloth Island

/\ndlolh Island

Shamsudee ,fage 32

Slo: l\/luthu Koya K. Nella1 House
Andloth Island L
Mohamme‘dl\laseer, ége 28

S/o Muhammed, Pentamvelipura House
Androth Island.

Iielulath Beegum, age 29 |
S/o Thangakoya, Arathupura House

' /\hdrol‘h Islénd

Pathc\huddccn agc 38
S/o KlCldVC U K , Makket House

Mohammed Miustafa age 33
S/o Ahammadlya Jabalpura House
Andloth Island

éslm, age 47
., Makket House -

Mbllamlndd
S/o <1ddv

Iamsa Koy‘ age 42
/§70 Ahamm Makkett House

A
y.
5,}‘.

ol xl
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84. /\ttakoya agc 49
Slo Yacoob Allyathara House
/\ndloth Island

&5.

Rahiila; age 34 P
%/0 Sayeed ] \/Iohammed Palllyctt House
~Androth I%land -

86.

87. Basheer, age{S:S
Thacheri Moosathara
Androth Island..

88. Mohammed Farook, age 33
S/o Nallakoya C.L., Tharampalli Makket House
Andloth Island
89. Aboosa‘llh"iage 31
: V- Moosakada House
and‘.f .

| Aﬁd;othfs

90. Salccm agc 31
b/o écelhl Kalakunnel House
/\ndlo h ]sland

91. Mohammcd Ka51m age 33
9/0 Sayeed M@ammed P.C., Pathada House
Andnoth Island;

92.

S/o Sayeed Iﬁmaﬂ Kandalath House
Andloth Is and

0
o »‘/’”:“‘ \S“Lf) J ;a,'oyammakoya "Thattampokkada House"
SR f\nmjﬁ’dth Island ,
\n '. N 11

FEw] i

ari :I{od'aiﬁkékkada House

A I'.I '
N z-LAMBE\‘
\\’,1 m‘v Voo




96.

97.

98.

99.

[01.

102.

103.

104.

105. 1

I.
< »ay PR - -
\ et Sho K yia

28

/\kbanC, ag
. : ‘ Edayakkal House

Mohammcd Musthafa age 42
E dayakka] House '
/\ndxoth I%land

Navas, age 25 -
S/o FHussain; Thahira Manzil
/\ndloth Island

Shanavas ag,c 33
S/o Shalafudeen Mathil House.
Andzoth Island

Hassan age 33
9/0 %ccthl M, Lavanakal House
/\ndioth Is]and

Mohammcd Basheel age 42
9/_0 You%af Nellal House
ndroth [s

/amul Abld 'age 26
S/o \1dave K., Palliat House
/\ndloth Island

\/Iuthu Koya‘ age 39
S/o Kunhi, Scethl Makkette
/\ndloth Island ‘

avé M.P., Pandathupuxa House

h *A'ﬂﬁ’} ng‘r{)thlsland_
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108. S e 27
Slo a, Pandathupura House

109. Ubaidulla, age 29
S/o Satha1 Kanmpura House
/\ndroth Island R

110. Jalal age 49 v :
S/o YousafP., Moodampura House
/\ndxoth Island

11T, Kldd\/u age, 55 _
~S/o Indeen M. Blrlyammada House
Andloth I%land

112. Kidavu agc 59'
S/o Irjab Mckkat House
/\ndloth Island '

113. Mohammed Sa ahudheen age 26
- Sho Koya TP, Kandeth House
/\ndmm %land

@u/o. Ja.n.q.al Méyompokkada House
/\ndloth I%land ,

I'16. /\bdul (Jafoor age 28
S/o Nallakoya T, Bappathlyoda House
/\ndxoth Island.

117, Mohdmmed Yathlya Khan age 23

koya age 35

j%% hmed, Ponnikam House
;/ /\n)dloth sland
nxwm e

\.\’7 =TT
\—.._o-—“




120. 7amul /\bld age 41
S/o /\ssamcu N. P Kandalath House,
Andloth Island '

121. Mohammed age ! 50 |
S/o Abdul Khadex IQaval Chetta House,
' Andloth Island L

122. ABijiN-a’é . |
S/o Qlddlque Kurma,w_ ada House
Andtoth lsland |

- 123. Mohammcd Aboo Sallh age 37

S/o Musthafa, Ammelam House,
Andxolh Island

124. Koya age 37
S/o Sayeed Mohammed, Lavanakkal House, '
Andloth lsland

125. Mohammed Rafeek C.P., age 38
‘S/O Sayee_d Chel 1kkal Puthlyapul am

, afeek age 40
g/o Ukkas ABlc\utheth House,

Andloth lslan

127. Mukbcel age 28 ,
- Slo Ma|eed L., Perumpalli House,
Andloth I%land

128. Rashced (han age 33
S/o deavc /\ Blyyadachetta House,

129.

i \S/o KoyammagKiP' Bappathiyoda House,
: {«/”/\Hlelh IsIand



132.
133.
'134_;
135.
136.
137'.‘
138.

139.

Mohammcd I aial age 38"

_ §/o Kldave ME.P?.f;. Kandalath House,

S/o! Kldave Poovadakkattu House,
Andlothlsland !

Mohammed Saleem age 31
S/o Hassan Kunm Keyiyoda House,
Andloth Island

Koyamma agve 47
S/o Aboo Saleh Kavalchetta House,

. Androth Island

Abdul A/eez Khan age 41
“S/o Mohammed Birayammada House,
/\I‘ldl()lh I%Iand

Shamsu_d'ddeen age 32



145, A

146.

148,
149,
150,
151,
152,

153.

o S0 S LR Fig - -
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, Piidamkakkada House,

%/o Bumyammr Am e am House,

Andloth Island
Mohammcd lqbal age 38

S/o Nallakoya, Perumpally House,
Androth Island. :

Pookunni,.age ; 56
S/o YousafHaJl Bappathlyoda House
Andzothl land

Mohammed Basheel age 38
S/o <1dave A Mayampokkada House,
ndloth I%lcmd

Ch'e“fiyakoya agé'36

S/o Kunnikoya P., Thacheri House,

Andloth Island

Nasccmudhcen K S P age 28 _

S/o Abldul Khadel T Kalachetta Sarommapura House,

y"om age 41
‘ Buhan M Kunchah House,

‘vlyabulahmdh age 31
S/o Kunmkoya I\/l P., Chekummada House,
Andloth Island

Kunhlbl ag,c 46
S/o Kadel Pel,umpalll House,

/\ndloth l\sland',T:;f -




157.
158.

159.

161.
162.
163.
]6.4.

165.

\H) rg

' /\ndxoth Island

3d§hL61 age 40. .
Slo Sayecd K, Kunn ‘_ash'ada House,
Andloth I%land 2

Mohdmmed Kuxalshl age 25

So. Sayeed Mohammed Karakunnel House,

/\ndloh Island

Sn aJ, dge 47
Slo Kidave K, Kunnumpuxa House,
Andloth I%land

Mohammed Raﬁ age 31
S/o. Ham/a Koya K. Pathummapula House,
Andxoth Island

/\ dil Jabb'ax age 35
S/o Kunm %eeth] Makkett House
/\ndloth Island

Qajced Moh_ammed age 54

| ?/o Kidavu ,Poovadakkattu House,

/\ncxoth Isl dd

'ffhacjfmri House,

ya: P Thacher1 House,

' /}’“akoob age 40

\ Slo ﬁ(ldavu K, Ammelam House,
Andloth Island




168. Mohammed Rafee age 42
S/o (oyamn koya Mayampokkada House
/\ndxoth 1and

169. Muilakoya age 47 :
S/o-Majeed K., Lavanak
/\nd;,ot,h sland__

kal House,

170.

/\lndloth Island

171. Mohammed _K-asun, age 46
S/o Yousaf, Bappathiyoda House,
- Androth Island. :

172. K&dcé]a age”i’l
D/o Kidave K., Thacheri House,
/\nclloth lsland

3. VP.a‘lathupfura House,

\li /-ayeed P.P. ,age 25
tehulllah Pulathlkkatt Puthiyapuram,

175. /\l| /\kbdl K age 25
S/o Chcnyakoya Kannathlmada
/\ndxoth lslandu_

176.
S/o Shcuko
/\ndroth is Applicants
(By A 'B.{Gangesh)
Versus
1. lhc /\dmmlsu atox

/\dmxmstratxon ofthe UT of Lakshadweep
Kdvalathx 682 '

D(pdl tmcm




(By Ad‘vocate Mr

17.

I

3.

4.

7.

S Radhakrlshnan)

OA 3()2/2013

Jaffer, age 35 _
Slo Babujan Pannethechetta House
Amlm lsland

/\mlm lsland

\'aHakoya age 40
S/o /\bdulla Koya Puthoya Kanmyam Housc

/\mml I\s-lan'a
Jabbal P C age. 36 .

S/o Cheriya Koya, Puxakkachetta House
Amml Island

Respondénts

Applicants
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Versus

I.  The Administrator -
/\dmmlsnauon ofthe'
_Kavamthl 687 555

" of Lakshadweep

2. (o ' ':g‘-tqinchayats
Dcpamf it of Panchayats
Administration ofithe _UT of Lakshadweep
Kavmathx 682 555 B

3. DISU ict Panchayat

Amini represented by its
Executive‘O‘fﬁcer.

4. Village (wap) ’anchayat
Amini Island répresented by its

L)xCCUllVC Ofﬁcex. - Respondents

.(By Advocatc M1 S Radhaknshnan/M/s Sheriff Associates)

18. O/\ 303/7013

. Aboobal<c1 P 'a;Oé 4]
S/o l\unhxkul}hl Pallam House
KanIalhl Island

2. Musthaﬁ B { age 45
S/o ?ayccd Bakaklada House

(U'S)

S/o Cher lyakova K Aympura House
Kchlldlhl Island

S. \:’aéoob 'K.P'."';_ a‘gé.4]
' S/o Kidave U.P.; Kuttipapepura House
e Ravarathi Island.

ATRE T, : '

4 s,.ﬂ



12.

13.

15,

37

MuJecb Rchma;iﬂU P , age 34

\/ILIJCCb Reéhman B; age 30
S/o lhangakoya Blrekal House
Kavamthl Island o

Sajilha ., age 32
D/o All /\xadam Poovmoda House
Ka\/clldlhl Island

Bashem P I age 44
9/0 Mol' mmed_Palllpuna Puthiya Illam House

Abdul Rafcek K age 44
S/o. Ahmed Kammmada Kadapurathaba House

'Kavalathl Island

Sa!ccm A P :::a;vlc 34
S/o. Mohammcd .C.P., Athampapepura House
Kavaxathn Island :

, age 29
‘ ;', Puthlya Alikom House

/\nwax /\VIj age
Sto Muthu, Aynepula
Kd\/dldlhl lsla 'd} :



20.

21.

22.

23,

24.

25.

26.

217,

28.

P . P N L L
L R g

38

g/o Hamzath A. I ,Q-S ‘ﬁ‘yablyoda |
Kava1ath1 Is and

Mamkfan KP, ‘age 30
S/o Abdulla A, Kututapepura
Agatti lsland

llldayalhulla S. M age 36
S/o Hamizath B. K. " Subalda Manzil
l\avcuathn Is]and

/\nsax P P age 31
S/o Chcx iya’ (oya K.P. Paklchlpwa
Kavalathl Island

'S‘ulimén (VP' age 38
Slo Kldave U.P., Kuttipappepura

Kavalathl Is]and

Yacoob L P , Age ¢ 40
S suf. P, Pulecnakeel House

Salcem V ag;f’a9
Slo. H am/ath \/éloda House
Kavalalh] Island '

/\uakoya B dge 4l
Slo /\boobackex ‘M.1, Birekal House
Kavamlhn Island '



33.

- 34.

35.

36.

37.-

38.

39.

30

Klltan Island

b lussamall K P ; age. 33 :
S/o. Muhammcd C, Kuttlthayapura House
_Kavalcuhl Island

SalaimahM -'age 37 |
- Slo H quath M. , Maidanoda House

I\avcuathl lsland

Kaja Ilussam C age 37
Slo /\hammed Khan T.P. Chungam House
Kdvalathx Isld‘nd -

Mohammcd Shafi K.P., age 32
S/o Qayed Poo, A, I(akachlyapura House
Kavaxatln fsland

Mohammcd Raﬁ B age 33

Sto /\ttalmda\]/(,,'I?P Beeranthoda House
Kavalath] Island, ~

ned I afee< age 37
‘ l}?;okalachlyapma House




44.

45.

46.

Sho \/I"-ohammcd T. Amanat‘hakepula House

Kaval alhl Is]cmd

Sharafudheen, 'ége 24
S/v.o“]/;\li A I-’o}ovzi;;no'da House
Kavarathi Island: '

(By Ad\;/oc’ate:'l\/hl?..l_(_:f.iB.Gangesh).

(U]

'be‘p{ ‘mem ongncultuxe

Versus

UT of Lakshadweep
;Kavqxalhl 687' 555 leplesented by

\/11 dgje (D, ,:Cp) Panchayat
Kav uathl Is_l‘and represented by its

Applicanté

Respondents



10.

"‘,T _n 1‘\

| _ Amlm Island -

. A1111111 Islan

P. I Suaj, age: 31

S/o Abusaia, Putjlyalllam House

Amini l@land

K.K. Ra/ak age 27

S/o. Khadenkoya Kunmyatamkakkada House

P,Ashlaf age 37
S/o Ahamed p allam House

K C Moosa age 44
Slo. Attakoya Keelachely House
/\mml Ts]and

o

B Ka's vil.koya age 42
S/o (l'"' jvlyakoya Balapp House

Raheen M, age 33 _
S/a: Abdullakoya Madam House
/\mlm Is]and '

Pookunhl B
Sto T.C. Yousaf Nommahal House
-/\mlm l%landﬁ ‘

‘Versus

Applicants



SR T R e g LI [,

2. | c ha yats
| dnchayals
of the UT of Lakshadweep,
55;5 AN
3.
‘/\dmmlsu atnon Aof thé UT of Lakshadweep
'l\dvalalhl 6‘%’7 555
4. Village (chcp) Panchayat
Amini 1Island mplesemed by its
lxecutive’ () ficer. : Respondents

(By Advoccue \/11 S Radhakushnan)

20. '() A No 325/2013

. Mohammcd Abdul Razak
5/0 UK. \Jalld Koya
/\ualada Hou%c
/\ndl()u lsldnd

(U

3111yam nadd u
/\ndlotl slan' I

Applicants

I lhc, Admlmslldtm
/\dmmlsuauon o the Umon Temtmy

f the Union Territory
&b (Secretariat),
182555

AR :

)[3&}32«1 mem of anomment of Forests
Lﬁﬂ*m Territory of L akshadweep,

l\dvcnathx 66’7 555 Respondents



(By A( vocalc Ml S

W

(OS]

um oy

43

> Rédhékritshnan)

OA 326/2013

Savad 1 K ag,c 40

inikkadu

S/o lldmmlh K P ; P.élllpunla
Kavmathn sl(md

/\boobackel P K , age 34
S/o Irathahulla, Pu]eenakeel
Kavarathi Island.

Jehangeer AP, age 32
S/o Hameed, :Aliapura
K 'av»arathiA I_slé'md.

Shajahan B age 35
S/o IKid

Versus

et
' .

'I hc /\dmmmuatol
/\dmmlslxatlon ofthe UT of Lakshadweep
Kav'alalhn 68° 555

Dncclon of anchayal%

Kavalalhl 687 553
lcplescmcd by 1Ls Duec‘LOI

5 ‘
,‘} o ”’x/)rﬂé*ge Dwu,p) Panchayat

2 :T;;;v A p{ /(fcd }.

: \a%matln 1sland represented by its
B ‘%éﬁul\vc Oﬂmca

, S Radhakx ishnan)

SN A

‘4{\

Applicants

Respondents



S Aé’;.’ﬁ'-.""_’,iﬁ- é‘c.&.;f%g.ﬁ{‘; .

lew
0A 7327_/20'1-5@; o
P anook agc 40
S/o l\unh}ko

: Pulxpp‘x'nakkad

(By Advbcam: M‘i’.K.B.:Geihgesh)

[\9)

Versus

The /\dmlmslldtm

/\dmxm%ua tion of the UT ofLakshadwcep
.l\avamth) 662 555. :

Dncuox ol P anchaydts

DCp(llln. nt'ofPanchayats

-;Z-\;dm inIStratic

on of the UT of Lakshadweep,
l}ﬂ\zﬂ_}_ﬂlhl—ﬁ?? 555

-Depérginqn ofjl_finvironment & Forests
Union Territory of Lakshadweep
K-avarathi-6827 555

Village (I )wccp) Panchayat
Kayarathi [sland 16131(‘semcd by its

' 1._,,_\C_CLAIA11\‘/LE_(-); ficer,

Radhakrishnan)

S/o \/lohamood del Chendipura,
l,&f_‘wat‘alhn:

édli aul b i:uﬁcéd P P., ;age 39
S/o Altai J\ P Pokam Chepura House,
Ka\ amlhn .

.v]<a1}utholapua House,

"a'ge‘ 41
Pallam House,

Applicants

Respondents



I

[N

B

AN

Applicants
Versus
The Adnﬁixﬁi-strétor -
Administration of the UT of Lakshadweep
Kavarathi-682 555.
‘fD:ii‘eC‘tor of P'mchayats
Depd;tmcm of Panchayats
dmmls1 ration: of the UT of Lakshadweep,
‘.of lv ducat;on ,_
Directorate of Education,
Admmlstl ation of the Union Territory
of L. akshadweep, Kavarathi-682 555
Vxllage (Dweep) Panchayat
IKavarathi Island represented by its

Lxccutlve Oﬂlcel 7 | | Respondents

Applicahts



';Admmlstratlonhof the UT of Lakshadweep,
Kava1 athi-682 555. E

3. The Clnef[xecutwe Ofﬁcer
District Panchayat Unit
Kiltan, Union Territory ‘
of Lakshadweep-682 557 Respondents

(By Ad,\}(f)ﬂc'até: Mr;:S:.R’?adhakriﬁjshnan)

25. OA 331/2013 .

.sslarrn‘ K C aoe 34

U [ of »;akéhédweep
Wokag as-casual labourer in the Department of
Scxcnce & T cchnology, Agatti, Lakshadweep.

2. ]Iydel P |
- Slo deeed Buhau Hap U
Pokkathappada:{(House) Agatti Island

WOIkmg as ca. ual labouxex in the Department of
Qmence & 1 cChnology ‘Agatti, Lakshadweep.
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Applicants

iakose, Sr. & Ms.Daisy I.Daniel)

(By A
Versus
1 :
avarathi-682 555
2. Clhfl'n .}'Del éon

g Vlllagc (Dweep) Panchayat Agatti-632 557.

3. Chanpmson g - :
anlage (Dweep) Panchayath Chetlat Island-682 554.

4. The Jumolsbmemlﬁc Officer

Rk
13

' 'ence & ‘Technology
: Chetlat 68__

s ‘The Jumo . Sblentlﬁc Ofﬂcer
v Depaltmem_,, T 'c1ence & Technology
Agam 682 557 -

6. I)lrectm of Panchayath
' Depaﬂment of Panchayath -
K,a_ya—_xg{_lhx_, 682 555. | : Respondents

(By Advodaie: Mr.S Radhakrishnan for R1,4,5 & 6)

Applicants

- Versus




::vﬁﬁ;"&.‘f ,%Fg-fv.,‘n e
v ’ (3H

l. e, _,.;..1
f:lakshadweep
Umon lum hadweep
Kdvaxaul
3. Sub-Divisional Offices
Kiltan Island, Umon Ferlltoly ofLal<shad\w>ep
Kllmn o Lo
4. Direclor
Services, . :
U] ofl akshadwecp, Kaval atti. | Respondents

(By Adi/()éeite:"Mr,S;Radhalaishnan)

27. QA 34412013

l. Kassim A o
Sfo.Atgkoya P.P
/\llyalhala Ilousc Andrott

[N9)

Jalaluddm N

Mohammed llaésan CE
S/o: Kunhlkoya SVP
I dayaklxal H'ou%e Andrott

(U8

4. Mohdmmed Rafeek CK
S/();_‘Koya K.C
Cheriya Kakkanal House, Andrott

5. l\/l'ohd'miﬁu{ Kamaluddin M.K
S/o Shihabuddin Pookoya Thangal
\ <11ﬂ<akl<ada Flouse, Andrott

mul Iassan /\




"o

or Lakshad\x <. Kavalattl - 682 555

Dncctox 01 Panchayats
Department ¢ of Panchayats

‘Administration of the Union Territory

ofLak_shadwwp, Kavaratti — 682 555

Dcmnmcmof ]ectncny

Union lcmtony of lL.akshadweep

_ Kavamlln - 682 555

\/ 1]1:1&0 (chcp‘ Pdnchayat

Bccfalhumn Ak i’i
Dfo: Kas‘mll_: Koy

Applicants

Respondents



210)

5/0 deml Koya C P
Poovmoda liouse Agatm

S/o Hamced, ES e
Kunnathalam House Agathl

10. NaZer K
S/o.Kidave :
K.unnikathiyapa;da House, Agathi

1. Showkathall M
S/o.Ummer:B .
l\/lalgayachoda I—Iouse Agathl

S/o.M mhahrK
Pathada House Agathi .

14, A[)ObﬁéCkC‘l N.M

S/o, /\bd‘ul Rahman F
\‘dfces Mcm/ll Agjathl

15,
16.

'Ka <ad'a Ilousc Agathl
17. /\/l;ax C

S/o. Mohammed Koya T.P
( hdllakkad llousc Ag:alhl

f"—""‘"\.
% g, /\b‘oobackel ko
\kmw'/‘ 1 Gy ¢ < ""
.‘ »,..‘r ' ; : '

A"\ -

/‘,.{ . "\_,/"’ ..
/ (o P
; s

AL S
N N
~ .



21.

- 24,

26.

28.

5l

Muhammcd Koya B
Slo.Koya . ':; :
Blydthablyodq House, Agathn

Nafeesa M. K
ID/o.Abdulla; K@yd K
Moothamkakkada ]Iousg:, Agathi

Koya P
S/Q Kunh]koya .
:oddllouse Agathl .

K asmlkoya 1(1
S/o. Abbobackex Koya
Kamalmalmlvoda Puthiya Illam, Agathi

/\boobacl\u U P
S/o /\11 Mohammed

'l':'l;ih‘c‘liiiim;':bi M .

/0. Atiakoya : -
Mamyam chnyodd House, Agathi

: f,i-




34, Saycc Mohammed L

52

32.
Kad 7uxatq am, Agathi
33. S'am'e__er

S/o.KalidP %
Llla llousc /\gathl

35.  Naseer l.P'; >
S/o.Muthalif
Thekku Puthiya Illam, Agathi
36.  Ubaid U
~ S/o.Hamza U -
Ummmcn odachetta IIousc Agathi

37. Sycd \/lohammcd KT
S/o /\boo Sdla F
Kalant nhlyoda House, Agathi

38.

39. lla By
8. /o 1 a;hahd_.;lia ‘
Bxyash}abiyoga- House, Agathi
40.  Hajaromma T:P
‘D/o Abdul kddulfoya P.C
Thekku P Lllhl)’dl“dlﬂ Agathn

41.



44,

45.

46.

Koodam‘ House Agathl "

47. Showkathah
S/o Late Attakoya
Sallamyoda Hou;e Agathl

48. Nis'samud'hc'éh"VK
Sto.lHamza C:K (Late)
Vadak Keela lllam Agathl

stiat :ofthe Union Territory
hadwdep, Kavarattl - 682 555

g‘"lc’ulture
of Lakshadweep, Kavarathi
s bytiis Director — 682 555

Applicants



Respondents
l.  Umnier Farﬁojokaha'ﬁ
S/o.Aboosala '
Malikakal HOUSe, Aminii
2. P. A Saycddll :
Sto. }Iam/akoya
Pu[hlya Ashanoda House Amini
3. Rahmath Beegam 3 ' o
D/o Ahamed ‘ : Malikakal House, Amini
4. Ahamedkoyéjg‘ o ‘
S',/A(_).,Koyak_i_da’vu,‘ Surambi House, Amini
5. Vahyab; P! (, s
Dio. /\mhukoya Pdlhyachetta House, Amini
6.
7.
KdleaU.l ’ Applicants

(By Advocate M) K B (Jangesh)
; -‘;...Velfsus
l. lhc /\dmnmsttator

dmm it-;;atnon of the Union Territory
ofLa 'sha wcep, Kavaxattl — 682 555




d replesented by its ,
cet !_6825_,_555 Respondents

adhakrishnan )

Dio. Kunhiku hioco
Palllcham H(ausc Kavaram Island

1,. A

2. Mahamoor M P

SI:ITT T?s
A OHMiNIS 7!
P "W,q]

o,

AM se\@e‘
\\-47771"‘{ ’



5o

| IKaVara“\ ti Island

.Bahyall Ho

10, ‘ﬂadmdth v VL
Dio. Vallya Abdwahlman
\/ adakkumelachadam Kavarattl I[sland

Il Rahnyambec 1 P )
DjVo Ahammed KP
F hottathapma Kavarattl Island

12. Beéf'athf)mmd B
D/o Aboobackex _
Beeramthoda Kavalatu [sland

13. Réhnﬁa’th Beeg‘:u‘m PP
D/o Attal K.P
l ochalachepuna Kavaratti Island

14. Mauanath "
D/o Muithu Aynapura
Ku‘th;p.pappepura Kavarattl Island.

e :‘ . ' -
. \{:exzsus

1. The Admlmstrator
Admmlstxatlon 'of the Union Territory
ofLakshadweep, Kavarattl — 682 555

2. Dncctm (@cwmes)
Admlmsuauon ‘of the Union Territory
ofl _al<sh‘adw§ep (Secretarlat)

3.

vt S

/qlﬂ{"(ﬂ \\\ 1y : \ .
A NIS ":*/,f \Kavaxdthx 1ep;esentcd by the
! UEST e N Dﬁrectox of Industnes

D7 L

-, /)"1\ - l:“ /

\} 5. N’ (‘\}:\
N 7’@’ YT S
P

reY
[
ERE-E ,  & )
- )

Applicants

Respondents



31,
|,
2.
SUIémbl H ouse” Amlm
3. Anwar Hussaﬁiﬂ -

D/o.Essa .-

Kotlapura House /—\mml
4. Sajltha BeegL;m
Sayeed Abdulla_ Koya
Flouse,:Amini @

5. Hameddatnbi T
Dio: Shaikoy4
Monakkallachetta House Amini

6. l'l"as’saihar' .
S/o Mohdmmed
/\llmmcchetla House Amini

Vexsus

I l hc Admlmstrator
/\dmnmstlauon of the Union Territory
ol L akshadweep, Kavaratti — 682 555

2. Dnectox o{ Panchayats

*K(alv.a arh1 1cplesented by
;Djl.l.E.G‘lO_l‘ of‘jl;:,dqcatlon — 682555

Applicants



;~' _,_.4 //

Mohammed Hassan “
S/o.Abdul Kadar
Mohapurakkad House 'Andrott
/\bdul Hassan ’ ‘."‘1 e
S/o. Attakoya o
.Kanthatt House Andrott

: .Sayed Mohammed

Slo!Aboosala’ -
Karachetta Ho,uSe, Andrott

Mohammed Hussam .

Slo. Mohammed :
'Bappathlyodé House Andrott

Versus

T he' Admlmsftyator '
Admmmratlon o’f the Union Territory
-of Lakshadweep,j Kavarattl 682 555

| I : '.
Dlrector ofPrdpchayats

ichay
i

Respondents

Applicants

Kavarattl rep Sentcd by its Chief Executive Officer-682 555

Vxlllage (Dwéep)' Panchayat
)\:ndrott Island ;epresented by its

\ Executwe Qfﬁoer - 682 554
. ';- I oo ; o i
(By*Adv/(/)cate Mn _S'

R'gdhakggshnan )

Respondents



33.

House, Afidrott

Kunjanattichett: , Andrott

4. Yousaf
S/o.Pookoya .

Puthlya Eddlyéi{kal' House Amini.

Applicants

Respondents



Neelathpura use ’Andrott

3. Mansoor Ali'
S/o. Muthukoya ‘
Penlamvellpuxa House Andrott

4. Mohammed -Faisal .
S/0.Siddeeque.
Makkc llouse Andxott Applicants

(By Advocale Ml ('B Gangesh)

Versus

1. lhc Admmlstrator
/\dmlmsu atlon of the Union Territory
of dk%hadweep, Kavarattl — 682 555

2. L)cpaltmem ofAmmal Husbandry
Umonf".] @mtoxy ofLakshadweep, Kavarathi

Ad" nistrati n;ofthe Umon Territory
ofLakshadweep
Kavar athl 682 555

4, ”Vn Iage (Dweep) Panchayat
Andrott [sland represented by its
E xecutlvc Ofﬁcer —'682 554 Respondents

(By Ad"v'o'cgle’::M‘)‘,_S;'Ii{:éﬁcihakn"j;hnan )




I’hekkputfnya Veedui Agattl

4. K: P Hom/akoya R
S/o.Aboobacker ¢ . f
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathah
8/0 Sydubukhau .
‘Kondmoda House Agattl

6. B Sharafudhcen |
S/o Ummer Efla -
Bceyakuttlyoda House Agatt1

7. V K Mohammed Mukthar ,
S/0.Abdulla, Koya '

Vadakk Kunnmamel House Agatti

8. /\bdul Rahlman '

Applicahts

‘ep, Kavarattl 682 555

f tory. of Lakshadweep, Kavarathi
"lt?y its Dlrector— 682 555

\ S Agatu Isl an
2 \_;M' - 2_*0 I-xecutlve O’fﬁcer - 682 553

LA cﬁ}‘?(y
‘\f ..... A A

Respondents




Suharabl D/o Thang I(nya
Kakkanal House ! '
.Andlott RS

Applicant

(By Ac vocate M1 K B (Jangesh)

Versus

. T he Admnmstratox -
/\dmlnlsuatlon ofthe Umon Territory
of L akshadweep, Kavalathl 682 555.

2. The'Dneclor '(Sex v1ces)
Administration.of the Union Territory
of L. akshadweep (gecxelarlat)
KdVd[’aU.l — 682 555 :

3. Dcpartmem QFAgx 1culture
Unien lenlllory of Lakshadweep,
Kavatathii+ 682-555.
Replcsemed by its Director. Respondents

(By AdvocateMl S,I.,'?Radhakrigshnan)

37. 0A 355/2013 N

‘- o

L. Muth‘ukoya
Slo. Shalkoya :
Kakkanal House,: Andxott

§é,'“}%§1drott. Applicants
Géﬁgésh)

vt e e RS .Vérsﬁs

\ '.‘ "‘~~§j’1 e ‘Admm\stx atox -

" /\dmmglsuatmn ofthe Umon Territory




4. Village (Dweep) Panchayat
“Andrott: Island’represented by its
12 xccutnvc Ofﬁcex 682 554

(By Advocate Mn 9 Radhaknshnan)

38. ()A 356__/2‘0_1},,’_, .

L. Hajarommabl [
D/o Koya Kldave M

T:!'Q.ffthje Uélion Territory
ep; Kavaratti — 682 555

Respondents

Applicants

Respondents



Peechlyath ‘House' Kalpem

4, /\bdul Lathecf
S/o.Pallath Kunhi Koya*
Nenempappqd‘ag’l*louse,‘ 'Kalpeni

5. Attakoya

S/o Kasmi Koya -
Kunhlp.uvakadall{ouse Kalpeni

6. Abdul Nas C
S/o Muthu Ko_ya

7. M K Khalee A
S/o.Hamza Koya
Ma ]mlkakad" House Kalpeni

Sfo.Ahmed” |
ch,lyam House Kalpem

11 Mo]wmmed Koya g
5{ ‘Kunhl Koya
’ yapurakad House Kalpeni

.,,

S{(»,K Ui Ky4: b
M@Imlli(adanallal Housef, Kalpeni

"



14,

15.

17.
18.

19.

'11 oyaEi
H'Q ‘allgn House Kalpeni

20.

Pu1h1 épufa House Kalpeni.

(By Ac‘i'via:(::"a‘tg":'Mf.K.B'Ga’ng,esh)

ey
i

- - Versus

P
/ ;"\ g\\\ulslf’/]\?f/)

/ /, \’ f"“' f!\

&

'..'u_'i'}.~3 ' 'l'

Applicants



Abdul Latheef R Y
Keela Villattom, Amai Island :
Lakshadweep. : o

(By Ms.Shahna Kai‘th;i:keyan)?i )

;V-ér:sus l

l. Vallage (Dweep) Panchayath
Artipi.Island -
:Repnesented by the Chénr Person

Pm—682 552 " 0y

2. Secrelary
Departmem of Panchayath Kavarathi

3. Dlrector . :
E mployment and Trammg
Umon Territory of Lakshadweep
Kdvaralhl

S te Mr S Radhakrlshnan for R 2&3)

Mampuram House T
Amini’ lsland Lakshadweep

(By Advocate M% %ahna Karthlkeyan)

4 3 Versus
l. anla&,e (Dweep) Panchayath
Amni:] Island
Reﬁaresented by the Chal,r Person

Respondents

Applicant

Respondents

Applicant



&7

(By Advo ate :Mr ‘_..‘Radhakm_Shnan for R 2&3)

42. OA 362/2013'

Rabeehathulla B.P., aged 35 years

S/o. Mohammed: Koya TN,

Labourer, Klltan Resxdmg at Vallyapura House,
Kiltan Island '

(By Advota e%uP V. Mohanian)

ST T Versus
I 'The Administator, *
U T ofLakshadweep, L
Kavaram 682 555,
l lecmcal DlVlSIOI’l Kavarathy

2. Dnrector ol" Panchayat,

' aged 28 years,
: rer, Ammal

Versus

hayat, |

Respondents

Applicant

Respondents

Applicant



Respondents
Abdul QUblSh $/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T, ofLakshadweep, working as
Casual Labourer, (Live ;tock Inspectors Trained Labour),
Animal Huqbandlyl' rtment U.T. of Lakshadweep,
Kavalalhl _ i.\ : Applicant
2. . C 1rpemon Vlllage (Dweep) Panchayat,
iKllt n |— 682 557 v
3. :llgll—lu,sbandry,
vee Kjavarathl 682 555.
Respondents

, %/o.';Sayeed
1 ka’nmpux a House



Applicants
(By Advocite Mr. K.B: Gangesh)
' "'Ve‘rASlfl:St" o
I. The Admmlstrator
,/\dmmxstnahon ofthe Union Territory
o[ Lakshadwcep, Kavarath1 682 555.
2. lhe [)1rec101 jofPanchayats
Port Contxol T "fwer Andrott — 682 554
Represemed by 1ts Ofﬁcer in charge.
4. ‘Dlrectorate of Art & Culture
Admmxstxahon ofthe Uhion Territory
of L akshadwcep Kavaratti — 682 555.
chresented by i s Dlrector
5. uituré !
gncuLture
he Umon Territory
Respondents

d ?%‘ﬁ

$

drott‘ i



T gl Bt
P o AR

%0

3. budheen Thangal, aged 28 years,
indeth House, Andtott.
4. ged 23 years,
] Ka: deth House, Andrott.
5. fMoham ed.Salim, _ged§,44 years, S/o. Kidave A,

' -Panchanal House,-A-ndrott

6. Khdlr agcd 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monakkal House Amm{l

8. :Sayed Koya aged 44 years S/o. Pookoya,
Mcelachen House Amm1 | Applicants

(By Ad\/ocale Sn,KEB Gangesh)

i k
JONER NN ‘l|}

‘ ", il Versus

L. I hc /\dmmlsu ator, :
Admmnsu ation of the U‘mon Territory of Lakshadweep,
Kavaxdm 682 555 4

2. 'Dlrecto:sef PanchayatSn

|
4, Vxllage (Dv\/eep) Panch‘ayat Andrott Island,
1c,p,re_sq_nt,ed by iltS‘EXCCUthC Officer — 682 554.

Respohdents




Noorul Amee d 36 years, S/o. Shaikoya,
Pandath Puth1 ;Pura House Andrott.

7. llam/akoya a{;ed 52 years S/o. Koya Kldave
the,kkq_ralgkaci_i Hous__.e, Andrott.

8. Mohammed Kasxm aged 37 years, S/o. Ahammed,
‘tta House, Andrott
9. S/o. Nalla Koya
'drott.
10. dged 30 years, S/o. Pookoya
Andrott
1. m A,aged 39 years, S/o. Yb’usuf,
5 Andrott
12. ] ye sj‘fS/o.‘vSa'ye"d Koya,
13.
14.

ag_'d 32 years, S/o Koyamma Koya,
dl»I‘:}fg;ra, ‘Andrott.

i '_/ C’
T 1/(UL Al 3:"
JL:‘:‘/



Applicants

Respondents

.Saea'ré;; S/o0. Hamzath,
ajvarattl

i i

Uffq”;;“ ‘\Keelakoc"' pura HOUSQ, Kavarattl
D W l/‘ ’ -

o \\

)
N,

oe?

,
o x CEN s, »:g
4

VAl



8.

9.
Applicants
(By Adyc
Versus

l. The /\dmiﬂi‘Sh.l or,. _ .

Administration:of the Union Territory of L.akshadweep,

I<avaratti=682_ 555
2. Ducclox ()1 I’anchaydts

D,cp_amncn“" dnchayats

/\_d'lnin_ist‘ra'- i of the Umon Territory of Lakshadweep,

Kavarai - 682,555, |
3. Dnuloxdtc M .d‘xcal and Health Services,

' Umon lunt_ o[ Ldkshadweep, Kavarathi,

chmsentcd by ;ll§ Dnccton - 682 555.
4. .Vlllaéc (ch ) Panchayat

Kavaratti [sland, répresented by its

l,xccutwc Oi ser - 682 555.
5. Vxllagg (I)wccp) Panchayat

cscmed by its
' Respondents

(By Ad
49.
1. I)Nasu, agee 3:5 yeaxs S/o Kunhlkunhl,

Pdllmham lou"::,

¢

_Kdvcu attl.



(By Advocatc: Sn K B (Jdl’lg :sh) }‘i’

Versus

'Unioh' Terfitory of Lakshadweep, Kavaratti.
2. Dcpaltmcm ‘V "Vliliia-l Husbandry,
Union Territary of Lakshadweep, Kavaratti
represented by :151;'51 Director.

3. Director of Pén“élhayats
Department 6f Panchayats
Administration’of the "

Union Territory of lakshadweep,
Kavaratti, =

Mudakklyo
Kadamat. =

- Union Territory
Kza,\"/ailz-eithi ~ 682 555.

<lhc Dnectm (S

( vxccs)
#'/\d/{ﬂmlsll dllon '( I

the Umon Territory

Ap.plicants

Respondents

Applicant



~ 75

of Lakshadweep (Secretariat),
Kavaratti ~ 682 555.
3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51. QA 373/2013

I, Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

1. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the _
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4. Environment Warden,
‘Department of Environment & Forests,

Andrott-682 554

-... Village (Dweep) Panchayat,

Ex\ecutive Officer-682 554. I{éspondents

(By}Af'dV(/;cate: Sri S. Radhakrishnan)

S0



52, 0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of [.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

I The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti [sland - 682 553.

3. Director of I:"aun'ch-ayats '
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4, ‘The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island 682 553.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Térritory of .
- LLakshadweep — 682 557. | Respondents

(B‘y Advocate Mr. §. Radhakrishnan)

. B. Saidali, S/o late Mohammed Koya
' Palllyachetta Bandayam House,
Agatti Island, Union Territory of Lakshadweep

2o Ko Muhammed Rafeek, aged 42 years,

5 - o/0 late Muthukoya, Kattampalli Poomada,
sRalkkand oda. Heuse; Agatti Island,

: Jnllon Tervitory 6f Lakshadweep.

L ‘K (J Jamaluddin, Aged 40 years,

9/0 late UUmmer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



4. TK. Sarommabi, Aged’ 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti [sland,
Union Territory of Lakshadweep. Applicants

(By Advocate: Sri N. Anilkumar)
' - - Versus

I The Administrator, |
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. 'The Director of Panchayat,
Departiment of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Exccutive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, :
Union Territoiy of Lakshadweep. Respondents

' . [
(By Advocate: Sii S. Radhakrishnan (R.1,3 to 7))

54, OA 384/2013

I Ishéquc A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
- "jgjf:\% . Rcsldmg at Axakkala Cheua House

Es/c,-) demlkoya P P Bus Drlver
' District Panchayat, Kn]tan

SN /\(. {c iding at Kattichetta House,
Y A ’P,’-«:.-.“.*--—/ \C’
'7;';:?/"':;!-_;“\';.93 N J,Q‘xltdn [sland, UT of Lakshadweep.
\"’~‘:.£'\'{:;!r U ’:/ :

i SN




L~ | 78

3. Noorulla S. M aged 39, S/o Late P.S. Kunhimon,
Bus Cleaner District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan [sland, '
UT ofLak%hadweep ~ Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.-

3. Chie.fl?,xecut‘five Officer,
District Panchayat, Kavaratti — 682 555. "~ Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

I, Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

2. A. Ismalil, ag,ed 45 years, S/o. Eassa, Andrati Yoada,
Amini Island ‘Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Terrltory of Lakshadweep, Pin — 682 552.

4, Moosa Peechandam, aged 38 years, S/o. Abdul Khader, .
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

! mt e 6\\\ Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
4 ﬁ.w“' iSTR Py \Amml Islcmd ‘Union Territory of Lakshadweep, Pin — 682 55.

afeerulla P. C., aged 25 years, S/o. Kidave Naduvatta Lhetta
ini Island, Umon Territory of Lakshadweep, Pin — 682 552.



1.
12,

(By Advocate: Sri Shiraz Bhava V.S.)

1.

79

Abdul %dlam}'}\ aged 38 years, S/o. Khader Thottanada,
Aminipura, Ahini Island, Union Territory of Lakshadweep,
Pin - 682 552 '

Noorul I—-lassa_h K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M. aoed 31 years, S/o. Khader T. Bahua Manzil,
T hatt_anoda Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Najeeb A., aged 31, %c/o Kidavu T.C.,

- Ayeshera, Amini Island, Union Territory of

L akshadwecp, Pin - 682 552.

Nafeesath U ., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants.

[&

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, 1ep by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin - 682 555, .
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

ka Banu agcd 27 years D/o. lbrahim, '
anakkal House, /\ndlou :



K. Sajeedkhan, age‘d 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. ~ Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The /\dmmlsUatm
Admmmtrahon of the Union Temtory of Lakshadweep,
Kavaratti — 682 355.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island — 682 554.

Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) ‘Pa”ﬁ.c‘hayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

OA 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o0. Koya,
Cheriyannallal House, Kalpeni.

K.1. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,

”’*~\I§thanl<al<kéfda House,Kalpeni.

N
N Habusabi, aged 50 years, D/o. Attakoya
‘Lhenyannallal House, Kalpem

’Hameedabl aged 41 years, D/o. Ramalan



Pakkath Ilouse Kalpeni.

6. A.T. Sheemabl 42 years, D/o. Hamzakoya
Athanam Illqgjcaln House, Kalpeni.

'g,ed 53 y)ears, D/o. Cheriyakoya,
Alikakkada H"‘O‘L‘lse Kalpeni.

8. K.K. Ilabusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam Housg, Kalpeni.

9.  Bambathi, aged 43 years, D/o. Ahammed P,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleem M., aged 34 years, S/o. Mohammed A.K,,
~ Manjiyanam House,Kalpeni.

. 11.  Naseema M.P., aged 33 years, D/o. Mvohammed K.P.,
Mayamkakkapuia House, Kalpeni.

12, Humairath P, ‘a‘ged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda Fouse, Kalpeni.

14.  B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
»Beerandh()da House, Kalpeni.

15.  K.C. Abdul Laffcn aged 38 years, S/o. Aboobacker,
Kuttlyachada House, Kalpeni.

16. M. Anwa1 aged 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepuia House, Kalpeni.

18.  C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
'-J%(\andamkalam House, Kalpeni.

’hangakoya aged 33 years, S/o. Chariyakoya E.,
d@ohyala IIouse Kavaratti.

> T ;

I‘uss in Ali, aged 35 years, S/o. Nallakoya,
\(Ehyfnpum House, Kavaratti.



22.

23.

24,

25.

26.

27.

28.

20.

30.

32.

33.

34.
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Jaffer, aged 3 years, S/b. Hasan T.P.,
Kaladi Housé (avara‘tt‘i. ‘

Basheer, aged 36 years, S/0. Mohammed P.,
Kunnmamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged S5 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/Q. Aii,
Kunnumpuram House, Kavaratti.

Shamshadbeeéguin, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Am'eéﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam Hci)uér‘,e,Ka"\l/arétti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B.-,}aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammed‘aAl{f‘i T.P., aged 35 years, _(
S/o. Ab_o‘obfac;k;e‘r- I’(l;K.., Thekkilapura House';"Kavaratti.

Sa_]ld Khan aged 39 years, S/o. Sayed Koya,
Fdanllam }Iouse Kavaratti.

‘ : _
1 Mp}/lammcd Raﬁ aged 37 years, $/0. Hamzath Hay AP,

okepura HouSé Kavaratti.



- S LE
38. Mohammed $haf‘fe‘eP.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

39.  Abdul Raheem, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

40.  Mushin, aged 39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

41. AkbarT.P., azécd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

42. Taizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43.  Najumudeen p., aged 36 years, S/o. Shamsul Noor,
Pallicaham I—quse, Kavaratti.

44, Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

45. Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

46. Raheem A., &ged 30 years, S/o. Khader, Agam House,
Kavaratti. '

47.  FirozKhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M.L, aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

49, Kacii,slﬂ'é, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

51. K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

l P. Habeeb Rahman, aged 43 years, S/o. Khalid,
léthuuvathapuxa House, Kavaratti.

RGN hl/ "U : %,'
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55.
56.
57.
58.
59.

-~ 60.
61.
62.
63.
64.
65. |
66.

67.
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T

Moomiﬁath‘, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima,; ag,ed?v.35 yeais, D/o. Koyamma,
T haleekepunaél—louse Kavaratti.

Sayed Abdul:’:;.ﬁ aheem, aged 46 years, S/o. Haji Sayed Shaikoya,

Ummalmanooda House, Kavaratti.

Abdul Reheem aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath, 1
Ullkanapura House, Kavaratti. '

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Mubhsin, aged 38 years, S/o. Koyamma, '
Kunnumpura House, Kavaratti.

Seethi Koya, aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmn‘hak;i, aged 36'yeafs, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohalﬁm_ed S'h'a'ﬁ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube_é}ia; agéd 23 years, D/o. Sayed Poo,
NeliyainpurajHouse, Kavaratti.

Salmé’,ﬁéged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhaxﬁmed,a‘tg;ed 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu Pl" aged 31 years, D/o. Sayed Shaik Koya,
Madal Housc-:’ .A'lﬁini. '

Mohammed Ali P.M;, aged 27 years, S/o. Ham7a
;Ehlhlya Man711 Amini.
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79.
- 80.
. 81.
82.

g3.

g5

Cherlya Koya ] M C., aged 32 years, S/o Hameed,

: Melachetaa House Kadmath

.Shafee@:\/.P., aged 39 years, S/o0. Ismail,
Vadal<kilapu‘ffé3H0uSe, Kadmath.

a/eerall N. M aged 25 years, S/o Kahalid,
Noor Mahal, Kadmath

Shahul Hamced, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cher iyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth. |

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/0. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beégﬁm C.P., aged 36 years, D/o. Nallakoya,

Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House; Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath 1., aged 38 years, D/o. Nallakoya T,
Ldvanakkal House, Andloth

Balha 1 aécd 37 years, D/o. Pookunhlkoya

o, ihallathllouse Androth.

Rahamth P, agcd 42 years, D/o. Koya Kiadve,
:Pdthada Ilousc Andtoth.

P

Fo
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98.
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Naseer;fBan@ M.K., aged 40 years, D/o. Kunhi Koya,
Moolakad House,Androth.

ml‘ﬁzabi L., aged 40 years, D/o. Seethi M.,
al House. Androth.

Kadees!
Lavanal'

Sarommabl T aged 43 years, D/o. Aboobacker,
Thachely House Androth.

Mullapoo M. K aged 39 years, D/o. Koya
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K. P
Lavanakkal House Androth.

Aysummabi F aged 45 years, D/o. Muthukoya K.P.,
Thachery IIouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.X.,
Ayinammada House, Androth.

Muthubi P.M;i.,‘aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makkéﬁ House, Androth.

‘::f‘t;'aM"-a aged 39 years, D/o. Nallakoya M.,
;;;:,',;.-_;_Ous‘é; Androth.

Rahil M, aged 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain P.P.j"aged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

100‘ HussamLK “aged 48 years, S/o. Seethlkoya

Vi
f

lEdaya] Kal House Androth.

Sayeed Mohammd Koya L., aged 54 years S/o. Kader P.,
Lavanakkal IIousc Androth



102.

103.

104.

- 105.

106.
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Hussam K., eig‘ed 50_ years, S/o. Sayeed Bhkari T.M.,
ishada House, Androth.

[smail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, _ v
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)

- 1.

Versus

The Adminis‘:trator,.
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of_P%anchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

,:{Deéal"tmeht of Labour and Employment,
ini ’trati,(jn of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Department Qf Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaift;ﬁent éf,Ag‘ri‘culture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depalr’tn:p_ent of Women and Child Development,

s,%_t_'raticf)_n of the Union Territory of Lakshadweep,
ti, represented by its Director — 682 555.

/mrx?%;;‘:;\Depax ment of Fisheries, Administration of the Union Territory of

0 2 T . ' 3
/ 'é}»ﬂ’&\i\\“*':’ﬂ?«}@gg ¥ eep; Kavaratti, represented by 1ts Director — 682 555.
1 S S
e / 5 0 ‘5 ‘\ N
%, e NHSY s -
/ o 8. -3,%9eﬁgrtgpent of Animal Husbandry, Administration of the Union
{x ‘.'} ! ,f_l“ér}ito'iiy of qushadweep, Kavaratti, '
‘\‘ * // *eptesented by its Director-682555.
\z\h\ ..;‘._, \z‘ / . .
Y ;




9. Lakshadweep Kradl and Village Industries Board,
Kavarattr represented by its Chairman - 682 555

10, Revenue Sub Dwrsronal Officer, Kavaratti Island — 682 555.

11.  Sub ?Dr’v.-;lsirorfavl Officer; Amini Island — 682 554.

12. AssistantiErigineer, LPWD Sub Division, Andrott Island-682 553.

13. Laksha“:_ eﬁl‘Di?'s'it'ri-ct Panchayat, District Panchayat (HQ),
Kavaratti, :
represented by its ChlefExecutlve Officer - 682 555.

14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬁcer =~ 682 551.

5. Village (Dweep) Panchayat Kavarattr Island, represented by its
l*xecutrve Ofﬁcer - 682 555. :

16.  Village (D‘weﬁep)'Panchayal, Amini [sland,
represented by its Exccutive Officer — 682 554.

17. Village (‘Dweep) Panchayat,
Kadamath Island, represented by its
utive Ofﬁcer - 682 553,

18. Village '(Dweep) Panchayat,
Androth Tsland, represented by its
Executive Ofﬁcer — 682 552. ‘ Respondents
" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58.  OA 392/2‘:‘0;1.3 |

l. Hussarn, S/o Aboosala

Preeently, WQi‘kmg as Cleaner
RGS HOSpltal Agatti.

*K‘alkandryoda louse Agalhl
Plesently working as Cleaner
/ xR(J]S Hosprtal Agatti,




10,

1.

39

Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
RGS F ospntal Agatti.

RGS H Eospltal,' Agatti.

- Hajara, D/o late Hyder,
- Beepapada House, Agathi,

Presently working as Cleaner,
RGS Hospital, Agatti.

i

Sheemabi; D/o late Shamsuddeen,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS Ilospnal Agattl

Abida, D/o Hamecd
Makk: .yffachoda House, Agathi,
Presently working as Cleaner,

RGS Hosplta_l Agatti.

R Sula'ikié, D/o Mohamed,

Koylam IHouse, Agathi,
Presently working as Cleaner,
R(;%l ospltal Agattl

Ampmpélwy‘House Agathi,
Pnesemly wokag as Cleaner,
RGS Hospltal Agattl

gdliul]d 9/0 Abdunahlman
Manyathoda House, Agathi,
Plesently wmkmg as Cleaner,

i e b e an



I

90

14.

)

15. K

Kandavar Gothl House, Agathi,

Plesently workmg as Cleaner, _

RGS Hospxtal Agatu Applicants

(By Advocate: Sl'l_ R.‘_Ramadas)‘
Versus

1. The Admmlstrator
Umon lcmtoyy of Lakshadweep,

| Dwéep) Panchayat
Agattl'lgsland Umon Territory of Lakshadweep 682553

v €d10d1 Ofﬁcer In charge

umy Health Centre, Agatti Island,
A Respondents

Lecﬁiéal Sub D1v1310n Kadamat

2. K P Jalaﬂlluddeen aged 41 yeaxs

. Assistant I"ngmeer Electrlcal
-Division, Kadamat.

g,ed 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

) sadull& -jaged 42 years, So Hameed Melachetta,

S
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ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical, -
ivision, Kadamat.

Bixf_i

S. K.P: Kunhnkoya aged 41 years, S/o late Hassamax
: chlacherxy House,. Kadamat, Skilled Labourel
Office of the’ Ass1stam Engineer, Electrical,
Hccmcal Qub DlVlSlOﬂ Kadamat -+ Applicants

(By Advocate 911 R Sreeraj)

l. The Admmlstx ator, »
Union’ ]emtory of Lakshadweep,
Kavalattx 682555

2. The Dneclm of Pdnchayat
Department of Panchayat, :
/\dmlmstratlon of Union Territory of L akshadweep,
Kavaxaltl 682 555. :

3. The (,hlei Executive Officer, District Panchayat
Kadamat- 682 556

The As;s;stam l:ngmeer, Electrical,

ry of Lakshadweep, Kalpem 687 557
t Umprampappada House,

ya, S/o late M.K. Hamzakoya, aged 43 years
i <i[led Labourer, '

usbandxy Unit,

Umon’Tcmtory of Lakshadweep, Kalpeni-682 557

and residing at Thithiyapada House,

Kalpcm Island 682 557.

M. Ilydcn, 8/0 late M.K. Yousef, aged 43 years
wo! as C,dsual Labourer,

A ,\\ 1/ V\w_...a
\ TA' ,;AL/LL':M%



and: remdmg at Kakatch1yoda House,
Kalpem Island 682 557.

M.K. Naseer b/o P. Cherlyakoya aged 33 years
working as Casua Labourer,

Animal Husbandry Unit,

Union T: emtoxy of Lakshadweep, Kalpem -682 557
and resldmg at Malimikakkada House,

Kalpen sland 682 557.

M Kalam 9/0 M. C Muthukoya, aged 34 years
wokag as Casual Labourer,
/\mmal Hu ija'.n_dw Unit,

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years, workmg as Casual Labourer,

Animal Husbandry Unit,

Union lemtoxy of Lakshadweep, Kalpeni-682 557

and. resrd ' abKandamkalam House,

ja, S/o late M.C. Ahmedkunjx aged 47 years
asual Labourer, .

dry Unit,

y.of Lakshadweep;, Kalpem -682 557

g; Maral House Kalpeni Island-682 557.

K. O Abdul Sd am, S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Animal Ilusbandxy Unit, .
Umon lcmtoxy of Lakshadweep, Kalpem 682 557

5 o *f‘w\and resxdmg at Kakatchlyoda House,




Depalvtmem dfﬁPanchdyat
Administration of Union Territory of Lakshadweep,
Kavaratti-682555

3. The Chief Executive Officer, District Panéhayat,
- Kavaratti-682555. Respondents

" (By Advocate: Sri S. Radhakrishnan)
62. QA 40012013
l ‘l’ P. Sua;,ag’ed 44 years, S/lo M. Subair,

Puthiya Pandaram House, Agatti Island
Umon Icmtmy of Lakshadweep

2. ,Noushad Ah aged 32 years, S/o U. Sabjan,
Keela-Saramma Pada House, Agatti Island,
Union "‘l,“_’erritjory of Lakshadweep.

M m, Ilouse /\oam Island
Un erritory ofI.,akshadweep

4 I aged 30 years, S/o Kidave
M Jouse, Agatti Island

5. ._( C Abdh -:_éhUkOOl aged 38 yeals S/o Kasmi,
.Kanyamachcttd House, Agatti Island,
Umon ]crrrtmy ofl akshadweep.

6. M.l P Nl/amuddm ag,ed 27 years, Slo M. Abusala
a ouse, Agatti Island,
tory of Lakshadweep. R Applicants

i N, Anilkumar)
Versus

m‘nis‘fﬁatm
' 23 1‘101}/ of: Lakshadweep,
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Union '[‘cxiiidly of Lakshadweep, Kalpeni-682 557
and residing at Pokkarappada House,
Kalpe il _vla‘”di-682 557.

Unnikrishnan)
Versus

1. The AA(:inAn'iniéfffr‘?ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union lcmtoxy of Lakshadweep,
Kavarattiy: 687555

3. The Chlei Executwe Officer, District Panchayat,
Union” Icmtory of Lakshadweep,
Kavaram 682555
4. The VcLermafr){ Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocale: Sri S. Radhakrishnan)

61. OA 395/2013

bi :: ,S/o Yusuf, aged 40 years,
ala House, Kadamat,
c;_t Panchayat, Kadamat.

1S ukoor S/o Sayed Ali, aged 41 years,

Ukkayachetta House, Kadamat,

Bus Duver Dlstnct Panchayat, Kadamat.

3. M.'Khali’d, S/ofNadeex', aged 43 years,
Madurakam House, Kadamat,

Helper, Districjt Panchayat Kadamat.

4. /\yoobkhan S/o Kunhlkoya aged 37 vyears,

Versus

Applicants

Respondents

Applicants



Village (Dweep) I’anchaydt
t/\gam Island, Umon Iemtory of La<shadweep 682553

3. The Employment ()fﬂcex Kavaratti, "
Union Territory of Lakshadweep 682551

4. The Director of Panchayat
| Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep- 682551.

5. The Chief Executive Ofﬂcer/%pecial Ofﬂcer
Village (Dweep) Panchayat, - .
Agatti Island, Union Territory of Lakshadweep -682553.

6.  The Deputy Collector/ASO,
Agatti. I%land Union Temtory of Lakshadweep -682553.

(By Adyocate: Sri S. Radhakrlshnan)

63.  OA 404/2013

1. Nadirsha N.P., S/o Nalldkoya PV,
aged 31 years, Nenampdppada (House) Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
" Department of Science & T echnology- Kalpem Dweep

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
“Department of Science & Technology- :
Kalpeni Dweep. ' Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) '

Versus

1. The Administrator,
Union Territory of Lakshadweep, Kalpem

The Chairperson,
Village (Dweep) Panchayat Kalpem

j\pc Director ofPanchayat
D pcntmem of Panchayath, Kavaratti-682555.



4. The Director,
Department of Smence & Technology
Kalpeni. | Respondents

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,
S/o E.C. Mohammed Alj,
- Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island. o Applicant

(By Advocate: Sri P.V. Mohanan)
* Versus

l. The -Admbinistrator,' v
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
‘Administration of Union Territory of Lakshadweep,
Kavaratti-682553.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat, .
Kiltan-682 557. _ Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. 0OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
//“"-«Iéxi@nn Dweep. : Applicant .

:n*“'“m, -,

PN
,fi,-”";jf ""'(By«/\dy(acate Mr. Grashious Kuriakose, Sr.)

‘Byv\ﬁ,@ortc Ms. Daisy 1 Daniel)

Versus



o

L. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

\ 3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, Ml%SlOﬂ Director, .
National Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge,
~Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1,3to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P. P.,
Chonam House, Agattl

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A. P o
- Moothammada House Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House Agatti.

7. Ummer C.K., aged 54 years, S/o ALfT.P.,
Chek<akkal House Agatti.

o ol/mmmed T.P., aged 39 years, S/o HamLa
7 lhoppumpadl House Agatu
ﬂ‘/‘r}ﬂ S (;

I UM y

S
RNEIS e S O

Respondents
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10. Saromma M., aged 39 years, D/o Hamza,
' Mariyathoda House, Agatti.

Il.  Ashraf AK., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

I3, Shalfabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

l. The Administrator, v
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. . ~ '

2. Director of Panchayats,
' Department of Panchayats, .
Administration of the Union Territory of Lakshadweep,
Kavaralti-682555.

Director of Education,

Directorate of Education, :

Administration of the Union Territory of Lakshadweep,
Kavara(ti-682555.

(S)

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Advocate: Sri S. Radhakrishnan)
67. QA 444/2013
/—\boosaiih,__ %S‘,&/o,l:{-a‘sheg‘-:d ‘Koya, g
Padalapura, Kiltan Island. ~ o :
Union Territory of Lakshadweep, Pin-682558. Applicant
(By Advocate: Sri Shabu Sreedharan)

Versus

I Union Territory of Lakshadweep represented

by the Administrator,
.~ Kavaratti Island. Pin- 682555.
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2. The Director of Panchayét,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555. -

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. ‘ '
Union Territory of lL.akshadweep, Pin-682558.

(o)

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. _ Respondents

(By /—\dVoca_te: Sri S. Rédhakyishna_n(l(l, 2,4& 95))
68. QA 453/2013

' i Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island. .. - '
Union Territory of Lakshadweep. '
Working as Casual labourerin
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, '
Union Territory of Lakshadweep.
Working as Casual labourer in
‘ Lakvshd‘dweep Building Development Board, Kiltan.

3. Hisminoor, S/0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
. Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,

: Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in

Laksha{dweep Building Development Board, 4

Kiltan. . Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)
Versus
1 The /-\éministmtor,
Union Territory of Lakshadweep.
2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
- Lakshadweep Building Development Board,
Kavaratti. '
4. Director of Panchayat,
" Department of Panchayat, Kavaratti. Respondents
(By Advovceilkt.e: Mx S. Radhéiqishnah (R1,3to 4))
69.  O.A No. 488/2013
Sa]mafh_ o
D/o. Sayed Koya
Madapally House _
Chetlat Island. Applicant
(By Advocate Mr. K.B. Gangesh)
Versus
. The /-\d;ministrator,
Adminf‘i::is'tratio_n of the Union Territory
of 1<,al<§had\}vee_'p; Kavaratti — 682 555.
2. The Di‘i}ebtor_(Services) » ,
' Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti = 682 555,
3. D’epam_‘mgnt‘ of Science and Technology
Union Territory of Lakshadweep,
Kavardthi — 682 555, ,
Represented by its Director. " B Respondents

(By Advocaté"Mr. S. Radhakrishnan)

0A 492/2013




NN o e

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Sulgeon

Animal Husbandry Unit, Amini. ' : :
Lakshadweep-682 552. o Applicant

(By Advocate: Sri V.B. I—Iafinarayan)
Versus

L. Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaratti Island, Pint 682555,

2. - . TheDirector of Panchayat,
’ Departlﬁjent of Panchayat,’
Union Territory of Lakshadweep,
- Kavaratti:1sland- Pin- 682555.

3. | The Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.
4. The Chairperson, '

Village (Dweep) Panchayat, o

Amini, Lakshadweep -682552. ~ Respondents
(By Advocate: Sri S. Radhakrishnan (R]-3))

71. .- OA 499/2013

1. Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K, .

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House

Kadamiat Island
- Union lemLOIy of L akshddwecp, PIN - 682 556.

Mohdm'mcd Shafi Qraishi Malika,

... S/o. M. Sayedal,
“\Data Entry Operator (MGNREGA)

f=V}l age (Dweep) Panchayat Office (MGNREGA) )
5“ Kadamath I%land Umon Temtory of Lakshadweep, -~~~
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Union :Territory of La‘kshadweép; PIN — 682 556 Applicants
(By Advocate Mrs. Sreedevi Kylasanath) |
Versus

1. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act;

Office of the Programme Officer,

National Rural Employment Guarantee Act,

Kadamat, Union Territory

of Lakshadweep. Respondents

(%)

(By Advocate Mr. S. Rad‘_hak_ri‘shnan)
72 OA507/2003

Muthu’ Koya K

Casual“Labour, Street nght Maintenance

Village Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

/\mm1 [sland, Union Territory of Lakshadweep ,
Pin — 687 552 o Applicant

(By Advocate: Mr. TCG Swamy)

Versus

1. The Adihinistrator
Union itory of Lakshadweep
Lakshac weep Administration
Kavaratti — 682 555

2. The Executive Engineer

ST,
/“Yﬁn i »\Depal tment of Electricity)

SRt
g PN DTO‘“/‘ A\a inistration of the Umon Territory of Lakshadweep

o e,

\gmxlam — 682 555

T:hg #Luetaxy (Panchaydts)
/ Dirgctorate of Panchayats)
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Administration of the Union Territory of Lakshadweep
ICavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of L akshadweep
Amini Island — 682 552
6.  The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 . . Respondents

(By /—\dvocafe: Mr.S.Radhakrishnan (R1-3,5&6)

73.  0.A No. 509/2013

I Maleeha Beegum K.C.
D/o. Indccn Kandilath
Kaval thtla House, Androth.

Shahid-a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

o

3. Subaida M.
D/o. Kidave U.K _
Makket" House, Androth.

4. /\ysha Bccg,um P V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
Andlolh

5. Rahmath Beegum K
D/o. Hamzakoya P.P},
Kunhali House, Androth.

Thahira L.

v D/o. Seethi Nallal
\l avanakal House
){\ndl()lh

* -
Aubaidﬁa A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth,
8. Fathimathu Suhurabi P.V.K-

D/o. Majeed P.V.K
Pentanibeli Kad, Androth

9. Siyad | (h“mL
S/o0. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1.  Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Pulhlya [llam House
Androth.

12 Habsqbl PUP
D/o. I"akarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus
L. The Administrator,

Administration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

2. Directgtate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supvérvisor
Coir Production Centre, Androth — 682 557.

o

(By Advocate: Mr. S. Radhaksrishnan)

74, QA 510/2013

1 \‘7’111aoe“Dlweep Panchayath, Kadamath
(By Advocale Mr.R. Sleeml)

~ . e

Applicants

Respondents

Applicant
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Versus e’

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, |
Village (Dweep) Panchaydth
Kadamat — 682 556 ‘

1 he Chairperson
Village (Dweep) Panchayath
Kadamat —682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 _ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

o

QA 557/2013

K:V.Naseer

Kodavalappu House, K]llan ,

Cook, Government Senior- Secondaly School
Kiltan :

K.P.Dawood o

Kilappura House, Kiltan

Peon, Government. %mox Qecondaly School Applicants

Kiltan- .~~~ Applicants

(By Advocate: Mr.R Sreeraj)

. Versus

“Jhe Administrator

p mion Territory of Lakshadweep
‘})(avau i — 682 555

I
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Department of Panchayath
| Administration of Union Territory of Lakshadweep
| Kavaratti — 682 555 i
: A
3. The Executive Officer, . |
Village (Dweep) Panchayath
Kiltan — 682 558

4. The Chauperson |
Village (Dweep) Panchayath
Kiltan — 682 558

S. The Principal il
Government Senior Secondary School
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

1. Safiyath S
Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath ‘
Residing at Kadamath Island

3. M.P.Attakoya .
Cook, Government J.B. School
Kadamath

Residing at Kalllyammakada
Kadamath Island

4 K.K.Khalid :
Cook, Government J. B School
: Kadamath
| Residing at Biriyommada
} - Kadamath Island

,_ék .. P.Amanulla

RS Look Government J.B.School
Kadamdth

™ y Remdmg at Kunnumpura
)Kadamath Island

Bow |




o

NESW

"~
e

f'im o

6. Ummer P.P.1 BT
Cook, Government J. B Sch:f'ol
Kadamath -; |

Residing at Alikothapura 'l l

l
|

Kadamath Island 3!

7. Hidayathulla P
Cook, Government J.B.Schdol
Kadamath ’
Residing at Kadamath Island

1l
|

8. Muhammed Shafi P.P ]
Cook, Government S.B.Scpbol
Kadamath iH
Residing at Kadamath Islalnd

. II
|
1

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath . L
Residing at Puthiyapura | 1.

Kadamath Island ¥

Wl f

10.  Abdullakoya B.M ;:';»
Watch and Ward 5‘ |
Government J.B.School, Kladamath
Residing at Biriyommada “-';'?
Kadamath [sland |

1. JaferP i‘

' Driver, Jawaharlal Nehru Senior Secondary .School

Kadamath P
Residing at Pupathada :
Kadamath Island |- : . Applicants

[
I

(By Advocate: Mr.P.V.Mohanan);f-;

: . ’ I

. ]

Versus 'J

1. The Administrator | |

Union Territory of Lakshadweep
Kavaratti — 682 555

T“Z r:’ =Dfrect01 of Panchayath
S

r\S“, " Department of Panchayath

pn Adgﬂmstratlon of Union Territory of Lakshadweep
é@%ram — 682 555 |
5 2

R '
N e e Hé¢ad Master
(b \"s

4 A
A "M?‘:a«b
3\—4*; uT‘
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Government J B School
Kadamath — 682 556

T hc Principal i
Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M L
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School “ ‘
Kadamath Island . Applicant

(By Advocate: Mr.P.V.Mohanan)‘ :

I

- Versus -

The Administrator |
‘Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

“The Principal ;
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682°556 " ' Respondents

(By Advocate: Mr.S.Radhakrish’n:an)

78.

I

OA 580/2013

Yacoob
Kathathe Chetta House, K_admat.

Vahida
Marikilam House, Kavaratu

Habusa
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! :‘Kwttlpapepula House, Kavaratti.

Muhammed Salih
Aynepura House, Kavaratti,

i
Fareeda Beegam .
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavalam

Bamban
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kava1 atti,

Jaffer
Marikilam House, Kavaratti.

Amanulla,
Mela Iilam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

by ] 9 s \Fatha hudeen

Kadapm athaba House, Kavaratt1

oA
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, i'"_ |
Achadapurakatt House, /Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.”

24.  Jamhar Hussain -
Beeranthoda House, Kavaratti,

25.  Muhsin '
Beeranthoda House, Kavaratti.

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid ,
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

2. Director of Panchayath
Department of Panchayath
Administration of Union-Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture i
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

... 4. Director of Animal Husbandry

i ... Department of Animal Husbandry
“r. > Administration of Union Territory of Lakshadweep
) - "'g‘Kavaratti ~ 682 555

Sf». . }Vil]age (Dweep) Panchayath Kavaratti Island
‘represented by its Executive Officer, -



Aty

Pin - 682554 . Respondents

(By Advocate: Mr.S.Radhakriéhrian)

79.

l.

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat

Residing at Melachetta Hauumakudl

Kadamath Island = Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Ac immlstlatox :
Union Territory of L akshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan -Isfand 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)

80.

OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltan Island PO,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

I B
3 . l
’ . ' .
DRI
PSR AS

. 2

Sl Versus

Umon Territory of Lakshadweep, represented by the
Admnmtratm Kavar attl Island Pin — 682 555.

1 hc Duector of Panchayath Umon Territory of Lakshadweep,

‘/
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A2
Kavaratti Island, Pin — 682 555.

The Chairperson, Village (Dweep) Panchayath,

Kiltan [sland, Union Territory of Lakshadweep,
Pin — 682 558.

The Executive Officer, Village (Dweep) Panchayath,
Kiltan I1sland, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. H amzath
Sara Manzil House, Agatti. : : : Applicant

(By Advocate: Sri K.B. Gangesh)

4.

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, =

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. 1+ -

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director =682 555.

Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Officer,
682 554. ' Respondents

(By Advocate: Sri S. Radhakrishnan)

-~ 1"
i

—
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fr
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. ‘”"8% OA 635/2013

“‘athahudheen K.P., aged 40 years, S/o. Sayed Muhammed Koya,

' Kattampalh House, Agam

|
ounis, aged 31 years,. 'S/o'.-Abdulla, Mariyathoda House,



.

Agattl.

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kutt1yam
Mukriyoda House, Agatt1 .

4. K.M. Amina, aged 46 years D/o Abdul Rahman,
Kuttiyam Mukrlyoda House Agattl Applicants

(By Advocate: Sri K.B. Gangesh)

Versus
]. The Administrator, o
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. b

2. Director of Health Services:",’; |‘ _
Directorate of Health Services,
Kavaratti — 682 555

3. Medical Officer in charge, . /.
Commumly Health Centre Agatti — 682 553.

4.  Medical Officer in Charge, Rapv Gandh) Specia)ity Yospia),
Apgatti — 682 553. Al

5. Vil lage (Dweep) Panchayat Agat‘u Island, represented by its
Executive Officer, 632 553 : Respondents

(By Advocate: SriS. Radhakrlshnan)

i

83. OA 791/2013

Fareeda Beegum M.1., Meppada -Ivll'a:m,
Agatti Island. . . Applicant

(By Advocate: Sri K.B. Gangevsh)é
| :V'ersus
1. The Administrator,

Administration of the Umon Terrltory of Lakshadweep,
Kavaram 682 555. : -

m Pams oo

}““°§°AJ’/ ’D\rector of Panchayats,

’erartment of Panchayats,

s‘edmi\%ustlatlon of Union Territory of Lakshadweep, .-
7a111 — 682 554 '

,Q,\




3. Project Manager, Desiccated Coconut Powder Unit,
[.akshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554.

4. The Deputy Director (Admn.), Lakshadweep Development

Corporation, Kavaratti — 682 554,

5. Village (Dweep) Panchayatl -
Agatti [sland, represented by its Executive Officer,
682 553.

(By Advocate: Sri S. Radhakrishaan) " -

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. I{:'a‘s‘x‘ni M.P,,
Valiyapura House, Kilthan Island P.O;; -
U.T. of Lakshadweep.

(By Advocate: Sri P.V.. Mohanan) --t. 37
, |

Vé;Sgs
I.  The Administrator, i
UT of Lakshadweep,

Kavaratti-682 555. oo

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

3. The lecxpal Govemment ngher Secondary School,
Kilthan Island — 682 556.

(Bj Advocale | Shi QR&JLA"(MSLWD

85. OA 880/2013

Muthukoya N.P :
Nalakapura, Kiltan Island - - .
Union Territory of Lakshadweep- 682 558

(By Advocate: Mr.Shabu Sreedharan)
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2. Director of Panchayath .
Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. The Senior Admmlstvatlve Ofﬁcer
Education (District Panchayath) |
Union Territory ofLakshadweep
Kavaratti Island — 682 555 S

4. The Principal
Government Senior Secondary School
District Pcmchayat Kiltan Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S,Radhakrishnah)

86. QA 898/2013

K.C.Abdul Khader

Kulikaraya Chetta House -

Chetlat Island _

Union Territory of Lakshadweep- 682 554 Applicant

(By Advocate: Mr.Shabu Sreedharan) -
Versus

. Union Territory of Lakshadweep reptesented
by the Administrator - o
Kavaratti Island - 682 555 °

2. The Director of Panchayath o
Union Territory ofLakshadweep
Kavaratti Island - 682 555 -

3. The Senior Admmlstxatwe Offcér
Education (District Panchayath) -
Union Territory of L, akshadweep -
Kavaratti Island — 682 555

4. The Principal o
Government Senior Secondary School
District Panchayat, Chetlat Island S

g e nion Territory of‘Lakshadweep 682 554 Respondents

%‘}w” rQ}H'\

PP ’(By Advocale Mr.S. Radhaknshnan)




87. 0OA904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh). .
Versus

1. The Administrator

Administration of the Union Terrltory of Lakshadweep
Kavaratti - 682 555

2. Sub Divisional Officer :
Office of Sub Divisional Officer
Kalpeni Island - 682 554

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrlshnan) -

88.  0A 905/2013

1. Abdul Khader C. | :
Chekkiriyammada House
Agatti Island ‘ .

2. Bugar Jamhar T.P
Theklapura House
Agatti Island

(By Advocate: Mr.K.B.Ganges}jr)'v;’_’:" ;

e

Versus: - -

1. The Administrator

-.Administration of the Union- Temtory of Lakshadweep

o :'_“'_‘jlm\/aLatu Island — 682 555

SN TR
2. g__"_,_:.,:Dncctm 'of Panchayaths

Y {'}’Depaqttm%nt of Panchayaths
/\dmmls/fldtlon of the Unidn Tel‘rltOIy of Lakshadweep
,_ﬁévaxattl Island - 682555

g

Applicant

Respondents

Applicants



3. Project Manager ' ,
Desiccated Coconut Powder Umt
Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555
4, The Deputy Director (Admn)
Lakshadweep Development Corporatlon
‘Kavaratti - 682 555 ‘;j%;“ ‘
5. Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682 553 _ : - Respondents

I‘Q'

(By Advocate: Mr.S.Radhakrgsh__r,lan) | ﬁf

89. 0OA 939/2013

L. Safiyul lah K C.
Kuttiyachada House
Kalpeni Island

2. SaifullaM.l -
Melaillam House ‘
Kalpeni Island

3.~ Kunhikoya M.V | R
Mathil Valiyammada House
Kalpeni Island :

4. Kidave K.O b
Kakkachiyoda House I _
Kalpeni House . T Applicants

(By Advocate: Mr.K.B.Gangesh)' |

Versus

1. The Administrator
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682! 555

2. Director of Panchayaths o
Department of Panchayaths
e Administration of the Union Territory of Lakshadweep
T T Kavaratti Island — 682 5=55
' \
L ‘Lakshadweep Buxldmg rDevelopment Board
> Union Territory ofLakshadweep
- Kavarattl represented by its Secretary — 682 555

//. :‘
r



4. The Technical Officer |
Lakshadweep BuildingiDevelopment Board
Kalpeni Island — 682 555 .
5. Village (Dweep) Paneha« ath
Kalpeni Island represented by its
Executive Officer - 682 553 Respondents

1

(By Advocate: Mr.S. Radhakrls'hnan)

90. QA 942/2013 |

I Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef

' Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla ',
Karachetta House RN
Androth Island R Applicants

(By Advocate: Mr.K.B.Gangeeh)
Versts . -

L The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 '

2. Director of Panehayaths :
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. LLakshadweep Building, beveldpfnent Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

T
\;g e '\

\\“41 bm ’Th@ Technical Officer %
/ .3;'"/ st uzﬂ,(éhadweep Building Development Board
Ty Skt An_dxoth Island —- 682 554
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5. Village (Dweep) Panchayath
“Androth Island represented by its
Executive Officer - 682 554

i .
oo
I

(By Advocate: Mr.S.Radhakrishnan)

91. QA 952/2013

I Abdul Salam N.P
Casual Labourer
Power House, Kalpeni . |
Residing at Nenampappada House
Kalpeni, Union Temtory of Lakshadweep

2. C.KAttakoya ' .
Casual Labourer - - i
Power House, Kalpeni ' '
Residing at- Chakakeexl‘wHouse
Kalpeni, Union Territory o

3. P.Mohammed

Casual Labourer B

Power House, Kalpeni-

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4. HMamza Koya P -

Casual Labourer

Power House, Kalpeni -

Residing at Pallath House !

Kalpeni :'!:;: el '

|

(By Advocate: Mr.Hariraj MR) '

Versus
H
1. Union of'India represented by the Secretary
to Government of India’ *
Ministry of Home Affairs
New Delhi - 110 001

~The Administrator ~  ;li Lo
Umon Territory of Lakshadweep
‘K aratu - 682 555

3. : Lxecutlve Engineer
Department of Electricity
Kavaratu Union Territory ofLakshadweep

' " L

Respondents

Applicants



Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep - Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti . ‘ _
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)

‘Versus

The Administrator |
Union Territory of Lakshadweep-
Kavaratti — 682 555

Director (Rural Development)

Department of Rural Development

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep

Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93.

I

OA 1202/2013‘

Akathar Ahammed K.K
Internal Inspector - o
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

Mohammed Igbal KPV
Internal Inspector

Co-Agricultural Department, Kalpeni
Kunmpdvavallyammava House

’Kalpem Island
Umon Terri 1tory of Lakshadweep
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3. Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem [sland
Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

3

Director of Panehaydt}

Department of 'Panchayath ,

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agricultural Officer

District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. Chief Executive Officer

District Panchayath _

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

94.  O.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya ‘

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni ‘ Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

ot JLhe Umon of India

S }:,‘:f" ‘7’“» “Represented by the Secretary to

’ °Q"o ernment of India,

\“Mri\stry of Home Affairs
New Delhi — 110 001.

/




———

(22

2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

(U]

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit

on casual/daily wage basis. Therefore the common prayer in all these cases is for

A M‘ue o{ a direction (o the respondents to regularize their services. In the case of a

few (Sthers who have be&n retrenched on completion of the period of engagement,

Jihe prdycr ls,.lor issue 4 dircetion to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in majority of the cases, the
applicants have. been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and anlother
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many ofl them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagéments
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

contention:-

d,‘:‘:.t-';‘.ljzx@x:\ “Secretary, Siate of Karnataka & Others Vs. Umadevi and Others -

Jy

5T%42,72006) 4 SCC 1
'\‘ﬂ N

o e,

btale 6‘1"l€aj’asl/7an Vs. Daya Lal - (2011) 2 SCC 429.

2
T ¥
=
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Satya Prakash and Others Vs. State 0f/3/"/7dlr and Others -
(2010)4 SCC 179.

(WS

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT‘294.

Non-Panchayath Cases
OA 212,266, 268,299, 325, 347, 354,366,372, 380, 488, 499, 509
& 1225 of 2013.

7 In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right‘ from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
| working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
/‘pr’r* f:'i'ﬁ‘\fact undergone. However, in those cases also, no material has been

e V\‘\“‘NI pg
/’3‘“; *}1\ ceck‘befme us in support of the above contention. Similarly it is not in

idlspuﬁe‘ts}at such engagements were not made against sanctioned posts. In

shon“bhns process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of rputine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have appérently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance = of temporary/contractual/casuél/daily-wage or
adhoc employees appointed/recruited and continued for long in “public
employment dehors the constitutional scheme of public employment. The
AApex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employmbent. While dealing with irregular appbintménts as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

question of regularization of the services of such irregularly ap’pointed




10. A three judge Bench of the."fﬁ'Apex-Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the Judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were ustrative ofthe non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur - (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment. -
When appointments. in public office are required to be made,

- provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent

laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the

four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h.jeilli;d that initial appointments of the appellahts were niade In gross
violatiorf' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking

/,ni?te*ef the admitted posmon that 800 posts of teachers were lying vacant,
/ ‘;w a1 ‘r W

peb*”?(v@urt expressed the hope that the plight of the appellants would
i be §f‘aken§1 into account by the administration and consider the

xabllljty ofjrelaxing the age-limit provided in the Rules.
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13. In Nanjuﬁdappa (Supra), the Apé__ﬁ'x‘ Court had he;ld thus:-

- ~If the appointment itself is in infraction of the rules or ifit is-in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the. power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
“mode of recruitment. To accede to such a proposition would be 10
introduce a new head of appointment in defiance of rules or it may-
have the effect of setting at naught the rules.” '

14. - We do not propose to burden this order by ref_errihg to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of t'hfa Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is 't‘hat‘ the 'authdrities coricémed, be ‘it the Lakshaci\»veep
Administration 01; the Village (Dweep.) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
ser'\;ices of those irregularly lappqinted employeeé who had completed 10
yéars of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at th\at point of time.

16. Be that as it may, the fact remaiﬁs that hundreds of employees in this
bunch of Original Applicationé have a’dmittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees thrbughout the year; but

still it appears that many of them have been allowed to continue. Many of

:{‘(;‘;jhem have been engaged in one scheme or the other sponsored by the

A S TR AT _ o | T ‘
lg““ Y 'M@Q’fﬁ‘&%l-. Government or in some such other schemes or programmes floated
. ‘\. & .

/:n ., / " o .

0, 2 - . . , . . . .
% by{he Administration on its own by utilizing the funds available with it.
OYNRE AL : . _

Z - . .
| Th? }zfd‘fq‘in'istration or Village (Dweep) Panchayats have not come out with

“i ,}F\ r}whz\s’; AN ) | (
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any data as regards the actual requirement of employees in various
departme;nts? under them. It has been noticed that in some of the
departments, the casual employees have been working apparently a}gainst
regular posts for years together.. Why is it that such posts are not‘identiﬁéd and

sanctioned ? There is no clue.

7. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by éngaging them
in one scheme-or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been a!lowed
to continue on those posts for years together wvill show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. Im the other bunch of 80 .Ojriginal Applications,l in which the
applica’rits'.l“%ﬁave been engaged by Village (Dweep) Panchayats or District
Panchaya:t,' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiétion to entertain these
cases in view of the decision rendered by a Division Bench of the ‘.Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (DWeep) Pancihayat of Agathi Island had
‘ﬁpxﬁed this Tribunal, aggrieved by the failure of the Union of India
the ) flg.s\hadweep Administration in granting them temporary stats
& he}ﬁc%e;me for Temporary Status & Regularization introduced by
mo&pl,bl%lndxa in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

{e upkeep, maintenance and distribution of the drmkmg water
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to the local residents of Aéathi [sland were initially undertaken by the

Public Works Department. Later, it was “entrusted to AVAM. Somety

Grant-in-Aid was prov1ded to meet the additional expendlture

Society used to manage the ‘Scheme. Later, Island Councils were brought i

into existence as per Island Council Act. Still later, the Councrl-s ‘were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
laboure;rs working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by theb Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status 1o casual labourers as per the parameters of the
scherme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure thal
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
z‘h_e regularzzatzorz of the casual workers under the scheme

(d) ‘No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of avazlabzlzty of work or for making way

\; 2 "->>
20 hY: CThe Division Bench of the I—hgh Court while allowing the Writ
Petltion ﬁled by the Admlmstratlon notlced that another Bench of this

‘i i l‘”"\---.« 3
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Tribunal in Original Applicatiorisf‘ﬁ'l}lé.1297 & 218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants were > not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment (o them. It

- probably might have offered some succor by way of daily rated
wages to the unemployed local persorns........ e

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned *by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration 1o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes itowards expenditure on
account of wanton appointments of staff’ against posts’ neither
created nor sanctioned nor approved is legitimate. "

21 Fhe above decision was conﬂrmed by a D1v1snon Bench of the High
Courtﬁ in O.P.No.28776/2001. Still later, OA No.1008/1997 and OA'(

No 57,L/ '998 were also dlsmxssed by a common order followmg thev._,

)

dec131on v;:mentloned supra. Thxs order was also conﬁrmed by the ngh:
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Court m O P:No,351 64/2001
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policiesg The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction 1o Lakshadweep Administration to -adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively (o the Panchayats for granting temporary status 1o

casual labourers. The direction given to the Panchayat not to effect

any appointments till - the Lakshadweep Administration Sframes
Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."”

23, In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the leé.rned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.

-~*'“~Equat10ns of power have changed after the last Panchayat elections. Some

o5 \\\*‘J‘Q"fof\fhe orders of appointments were cancelled by the successor Committee

e N

~

f KR4 ien in ﬁ‘lce of these Panchayats. More importantly, fresh engagements are
s F ,
{ i i bexryg‘ : ‘mdde on - political  basis - and  some  of  the
] 4 )
\.. * "%t‘:f?ﬁ/; enga emems/retrenchments also have political colours.
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75 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchéyat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Villége (Dweep) Panchayats have no power lo regularize the scrvices
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Pahchayats-as well.

27 Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

s 1997 Sr1 P.V.Mohanan who appears for the applicants in some of the

v

g . cases comends that once the Administration sanctions 'Grant-in-Aid", it is

'_-.fqr__ the/ Panchayat to execute the various works like road

consu uctlon/repalr/mamtenance water  supply, drainage, local
P
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necéssarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical afgufnents advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tfibunal has no
jurisdiction to entertain- this- bunch 'olf Original Applications relating to

exnployécs who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 3?4/_2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
| employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
: [18. The learned counsel points out that some of the applicants in OA
394/2013 have been wonrking since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994

and many of them since 1997. Quite a few of them have been working for

';‘\"\q'q 3
/ \4;.(_‘\?‘:5‘\\\\51‘@‘4}/' perlods ranging between to 10 years. There are only very few who have
SN ——
) t‘; ‘\ - / ™~
T n working for 2-3 years or less. Most of them are still continuing on the

s of interim orders passed in these cases.



30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such Jjobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages‘on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
Inducted under specific schemes

(b) Those who have been inducted with specific qualification of .
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
/’ Ny \not coming under (a) above, i.e. with less than ten years of service.

” (c)~:« Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
GandA/ national Rural Employment Guarantee Scheme (MGNREGS
1} r‘short) but not those who come within (a) or (b) above.

S "
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
‘days, those in the waiting list (wardwise/Islandwise) may be
- engaged. This again, should be after giving them-a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work ‘and hereagain, fter g/wng them a notice of two
weeks before disengagement.

13. In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. \
14.  In respect of (b) and (a), lheir services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
- the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmatlon given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categori7e the
labourers group -wise as delineated in the above interim order. Thereaﬁer

S,

“'”\”ral employees were sought to be dlsengaged Understandably, all these
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alja, that its policy Is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were SO
engaged after undergomg regular . selectlon process. In our view, the
Administration has been largely respon51ble for the prevallmg unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would ot have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders 1s ‘understandable.
However, going by the catena of decisions referred to ab(‘)‘ve, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that  there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

—-~—?0Q§1deration to those employees who have been working on casual basis

ﬁﬂ‘y‘ hiiey \ i

',g\‘jg\\\’\;'ﬁo’m,m'@re\than a decade or two. Similarly, the plight of those employees
SR ~

: 4% ho‘ha’-ve l?ecn working on casual basis for the last 5 to 10 years is also

;p}'tjdble These employees in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropn'ate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, © We refrain from i 1ssumg any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling
for years togcthér on casual basis, with utmost compassion, and give ;them
the benefit of relaxation in age, educational qualifications etc. while' making

regular recruitment,

35. Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ‘ '
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